FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF XRBIA WARAI DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Xrbia Warai Developers Private Limited
2. Date of incorporation of corporate debtor 16" May 2013
3. | Authority under which corporate debtoris | ROC-Pune
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U45200PN2013PTC147405
Identification No. of corporate debtor
5. Address of the registered office and Mantri House, 1st Floor, 929, F.C.Road, Pune, Maharashtra, India
principal office (if any) of corporate debtor | — 411004
6. | Insolvency commencement date in respect | 28-06-2024
of corporate debtor
7. Estimated date of closure of insolvency 23-03-2025
resolution process
8. | Name and registration number of the Vikas Khiyani
insolvency professional acting as interim IBBI/IPA-001/1P-P-02738/2022-2023/14194
resolution professional
9. | Address and e-mail of the interim 103, Palm Acre, Sunder Nagar Road No. 1, Kolivery Village,
resolution professional, as registered with | Kalina, Mumbai-400098, India
the Board Cavikas.khiyani@gmail.com
10. | Address and e-mail to be used for 910, 9™ Floor, Ajmera Sikova, Opposite Damodar Park, Nityanand
correspondence with the interim resolution | Nagar, Ghatkopar West, Mumbai-400086
professional warai.cirp@gmail.com
11. | Last date for submission of claims 08-10-2024
12. | Classes of creditors, if any, under clause Real Estate Allottee (Home Buyers)
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals 1. Dipti Mundra
identified to act as Authorised IBBI/IPA-001/1P-P-02845/2023-2024/14366
Representative of creditors in a class ibc.dipti@gmail.com
(Three names for each class) 2. Avinash Kumar Tripathi
IBBI/IPA-003/ICAI-N-00448/20203-2024/14348
astitva.bspl@gmail.com
3. Sabbani Maruti
IBBI/IPA-001/1P-P-02752/2022-2023/14202
maruthi.sabbanil8@gmail.com
14. (a) Relevant Forms and (a) https://www.ibbi.gov.in/home/downloads
(b) Details of authorized (b) https://www.ibbi.gov.in/insolvency-professional
representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of the Xrbia Warai Developers Private Limited on 28" June 2024.

The creditors of Xrbia Warai Developers Private Limited, are hereby called upon to submit their claims with proof on or
before 08th October 2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.



A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised representative
of the class for Financial Creditors (Real Estate Allottee) in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Vikas Khiyani
Interim Resolution Professional

Xrbia Warai Developers Private Limited

IP Registration No. IBBI/IPA-001/IP-P-02738/2022-2023/14194
(AFA No: AA1/14194/02/171024/106124 - Validity Date: 17/10/2024)
Date: 25-09-2024

Place: Mumbai
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The Issue is being made through the Book Building Process, In terms of Rufe 19(2)(b) (I} of the Securities Contracts (Regelation) Rules, 1957, as amended {"SCRR") read
with Reguiation 253 of the SEBI ICDR Regulations, the issue i5 being made for atleast 25% of the post is50e paid up equity share capital of our company. The issug is being by the Securities and Exchange Board of India (“SEBI"), nor does SEBI guarantes the accuracy or adequacy of the contents of the Red Harring Prospectus, Spacific attention
miade through tha book building process wherein not more than 50% of the Net [ssue shall be available for allocation on a proportionate basis to Qualified Institutional Buyers  of tha invastors is invited 1o “Risk Facfors” on page 33 of the Red Heming Prospectus.
"QIBs™) (the "0IB Portion™), provided that our Company in consuliation with the BRLM may allocate up o 60% of the 0IB Portion to &nchor Investors on a discrefionary basis
Ethe '}-'l.nt:l:hu-r Investar Porfion”). (ne-third of the .l!.nEhur Investor Portion shall be reserved for domestic Mutual Funds, subject o valid Bids being received from the domestic | BODK RUNNING LEAD MANAGER TO THE ISSUE
Mutual Funds at or above the Anchor Investor Alfocation Price. In the event of under-subscription or non-allocation in the Anchor Investor Portion, the balance equity sharas
shall be added to the OB Category. 5% of the QIB Partion (excluding the Anchor Investor Porlion) shall be avallable for allocation on a proportionate basis to Mutual Funds *
only, and the remainder of the QI8 Portion shall be available for allocation on a proportionate basls to all Q1B Bidders (other than Anchor Investors), including Mutual Funds,
subject to valid Bids being recelved at or above the (ssue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the QIE Portion (exciuding Anchar G R ){
Investor Portion), the balance Equity Shares available for allocation in the Mutual Fund Portion will be added fo the remaining QI8 Portion for proportionate allocation to QI8s
Further, not fess than 15% of the Net Issue shall be available for allocation on a proportionate basis to Non-instiutional Bidders and not less than 35% of the Net issue shall Eﬁﬂ%gﬁ?ﬁ;ugﬁﬁpsgf ;J Iﬁ:ﬁ.? Ir::;::::?ﬁi diown. Sanacati Bapat
be available for allocation to Refail Indwidual Invesiors in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Issus : ik y L il p pd 3
Price, All potential Bidders (except Anchor Investors) are required to mandatonly ulifze the Application Supported by Blocked Amount ("ASBA™) process providing details of Marg, N.EE'r Indiabulls, Dadar (w), E_JEE'S!E Road, Delisle Road, Mumbai,
their respective bank account (including UPLID for RIBs using UP! Mechanismy, i which the corresponding Bid Amounts will be blocked by the SCSBs or the Sponsor Bank, Mumbai-400013 Maharashtra, India
a4 applicable. Anchor Investors are not permitied to participate in the Issue throegh the AS8A process. For detais, see “lssue Procedure” on page 312 of the Red Herring Tel. Mo.: +81 965372 49863
E-mail: infod@gretexgroup.cam
Contact Person: Ms. Neha Maiyan
Website: www.gretexcorporate.com
SEBI Registration Number: INMOD0O12177
CIN: L74999MH2008PLC288128

SUBAM

Bidders / Applicants should note that on the basis of PAN, DP ID and Client 1D as provided in the Bid cum Applicalion Form, the Bidders/Applicants may be deemed to
have aulhorized the Depositories to provide to the Registrar to the Issue, any requested Demographic Details of the Bidders/Applicants as available on the records ol

o0 l L] l
Presdagong -Hi'—l':“

decision, Investors must rely on their own examination of the Issuer and this Issue, including the risks involved. The Equity Shares have not been recommended or approved

REGISTRAR TO THE ISSUE

e) Bigshare Services Pvt, Ltd.

BIGSHARE SERVICES PRIVATE LIMITED

S6-2, 6th Pinnacke Business Park, Mahakali Caves Road, next to Ahura
Centre, Andheri East, Mumbai- 4000%3, Maharashtra, India

Tel No: +91 -22-62638200

Email: ipo@bigsharenline.com

Website: www bigshareonline.com

Investor Grievance E-mail: investor@bigshareoniine.com

Contact Person: Mr. Ganesh Shinde

SEBI Registration No.: INROOOOD1385

CIN: U99999MH1994PTCOTE534

COMPANY SECRETARY AND COMPLIANCE OFFICER
SUBAM PAPERS LIMITED
CIN: UZ1012TNZ2004PLCO54403
Mr. Poovalingam Nagarajan, Company Secretary and Compliance Officer
5.FNo.143-146 Vaduganpatti Village Nadukallur to Tirumelveli, Tirungiveli, Tirunetvel Taluk- 627010, Tamil Nadu, India
E-mail: infof@subampapers.com | Website: www.subampapers.com

Investors can contact the Compliance Officer or the Registrar o the Issug in case of any pre-issue or post- issue related problems, such as non-receipt of
letters of allotment, cradit of allotied shares in the respective beneficiary account, efc.

the depositories. These Demographic Details may be used, among other things, for or unblocking of ASBA Account or lor other correspondence(s) related to an Issue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the Applicants’ sole risk. Bidders /Applicants should ensure that PAN, DP 1D
and the Client ID are correctly filled in the Bid cum Application Form. The PAN, DP 10 and Client |0 provided in the Bid cum Application Form should match with the
PAN, DP ID and Client 1D available in the Depository database, otherwise, the Bid cum Application Form ig liable to be rejected. Bidders/Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on tha main ohjacts and other objects of our
Company, see “History and cerfain Corporale matters™ on page 192 of the Red Hernng Prospectus and Clause Il of the Memorandum of Association of our Company
The Memorandum of Association of our Company is 2 material document for inspection in relation fo the Issue. For further details, see the section “Mafenal Confracts and .
Documents for inspection” on page 373 of the Rad Herring Prospectus.

LIABILITY OF MEMBERS AS PER MOA: The Liability of the members of the Company is Limited

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorised share capital of the Company ks 2 25 05,00,000 /- divided into 2,50, 50,000
Equity Shares of ¥ 10/~ each. The issued, subscribed and paig-up shara capital of the Company before the Issue is ¥ 17,08,00.700 divided into 1,70.80,070 Equity Shares
of ¥10/- each. For details of the Capital Structure, see “Capifal Striscire ™ on the page 76 of the Red Heming Prospecius

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:

Availability of Red Herring Prospectus: Investors are advised to refer fo the Red Heming Prospectus and the Risk Factors comtained therein, before applying in the issue.
Full copy of the Red Herring Prospectus will be availabie at the website of SEBI at www.sebi.gowv.in; the website of Stock Exchange at www.bseindia.com, the website of
BRLM at wwow.gretexcorporate.com and website of Company at www. subampapers.com,

Availability of Bid-Cum-Application lorms; Bid-Cum-Application forms can be obtained from the Company: Subam Papers Limited, Book Running Lead Manager Gralax

ORIGINAL SIGNATORIES CURRENT PROMOTERS Corporate Services Limited. Application Forms can also be obtained from the Stock Exchange and list of SCSBs avallable on the website of SEBI at www.sebl.gov.in and
Name of Promoters Face Value (¥) | No. of Shares Name of Promoters | Face Value (2) | Mo. of Shares website of Stock Exchange at www.bseindia.com
Mr. T Balakumar 10.00 4,500 Mr. T Balakumar ! 10.00 84.57.700 Application Supported by Biocked Amount (ASBA): All investors in this issue have to compulsorily apply through ASEA. The investors are required to fill the ASBA form
Ms. Sudha Alagarsamy 10.00 2,500 Ms. Sudha Alagarsamy | 10.00 28.66,450 and submit the same to their banks. The SCSE wall block the amount in the account as per the authority contained in ASBA form. On allotment, amount will be unblocked
Mr. Venkadasamy Thirupathi 10.00 1,000 I and account will be debited only 1o the axtant reguired to be paid for allotment of shares. Hence, there will be no need of refund
Mr. Solalsamy Solaisamy Alagarsamy 10.00 1.000 i For more detalls on the issue process and how to apply, please refer to the details given in application farms and abridged prospectus and also please refer to the chapter
Ms. Ramasamy Premavathi 10.00 1.000 "Issue Procedure” on page 312 of the Red Herring Prospectus.

Datails of the main abjects of tha Company as containad in the Memorandum of Associaion, see "Hisfory and cerfain Corporate matters” on page 192 of the Red Herring
Prospactus, For details of the share capital and capital structurg of the Company see "Capital Strucfure™ on page 76 of the Red Herming Prospectus,

BANKER TO THE ISSUE; AXi: BANK LIMITED
Al capitalized terms used herein and nol specilically detined shall have the same meaning as ascribed to tem in the RHP

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the SME Plafform of BSE Limited ("BSE SME™). Our Company
has received an “in-principle” approval from the BSE for the listing of the Equity Shares pursuant 1o letter dated September 24, 2024. For the purposes of the 1ssus,
the Designated Stock Exchange shall be BSE. A signed copy of the Red Herring Progpectus has baen delivered for registration to the ROC on September 24, 2024, and
Prospectus shall be delivered for filing to the RoC in accordance with Section 26(4) of the Companies Act, 2013. For details of the material contracts and docements
available for inspection from the date of the Rad Hetring Prospectus up to the Bid/ Issue Closing Date, see “Matenal Contracts and Documents for inspeclion™ on page 373
of the Red Herring Prospectus

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA {“SEBI™): Since the Issue is being mada in terms of Chapter X of the SEBI (ICDR) Regulations,
2018, the Red Harring Prospectus has been filed with SEBL. In terms of the SEBI Regulations, the SEBI shall not Issue any abservation on the Offer Document. Henca there
is no such specific disclaimer clause of SEBI. However, investors may refer to the entire Disclaimer Clause of SEBI beginning on page 289 of the Red Hermng Prospectus.

DISCLAIMER CLAUSE OF BSE (THE DESIGMATED STOCK EXCHANGE): “It 15 to be distinctly understood that the permission given by BSE Limited shoukd not in any way ba

deemed or construad that the Offer Document has been clearad or approved by BSE nor does i certify the corractness or completeness of amy of the contents of the Offer
Document. The investors are advised to-refer to the Dffer Document for the full text of the "Disclaimer Glause of BSE'.”

GENERAL RISK: Invastments in equity and aquity-reiated secuntias involve a degree of risk and invastors should not invest any funds in this Issue unless they can afford
to fake the risk of losing thelr investment, Investors are advised to read the risk factors carefully before taking an investment decision in this Issue, For taking an investment

Date: September 25, 2024
Place: Tirunetvel

For Subam Papers Limited

Sd/-

Mr. T BALAKUMAR

Designalion: Chairman & Managing Director
DIN: 00440500

Subam Papers Limited is proposing, subject to markel conditions and other considerations, public issue of its Equity Shares and has filed the Red Herring Prospectus with
the Regestrar of Compandes, Chennai, Tamil Kadu on Seplember 24, 2024. The Red Herring Prospectus is available on the website of the Book Running Lead Manager www,
retexcorporate.com the website of the BSE i.a., www bsaindia.com, and wabsite of our Company at www,subampapars.com

Investor should note that Investment in equity shares [nvalves a high degree of sk, For details, investors should refer 1o and rely on the Red Herring Prospectus, including
the saction fitled “Risk Factors” of the Red Harring Prospectus, which has been filed with ROC. The Equity Shares have not bean and will not be registerad under the LS
Securities Act (“the Securities Act™) or any stata securities laws in United States and may not be issued or sold within the Unitad States or to, or for the account or benefit
of, "LL.5, persons” (as defined in Reguiations under the securities Act), except pursuant to an exemption from, or in & fransaction not subject o, the registration requirements
of the Securities Act of 1933, AdBaas

SMFG India Home Finance Co. Ltd.

(Formerly Fullerton India Home Finance Co. Lid.)
Corporabe O, : 503 & S04, 5 Flowr, G-Block, insipra BHC, BKC Man Road, Bandra Burda Comples, Bandma (E), Murmba - 400051,
Regd. OfLL ; Megh Toweara, 3% Floor, Ol Mo, 307, New No, 165, Poonamatee High Road Madureyoyal, Chanmai - G00 006

DEMAND NOTICE

NOTICE

Notice is hereby given that the share
certificales nos 10798, 183010, 321427,
425523 for 150 shares bearing distinctive
nos 492839-492863, 140341418-
140341442, 5T4406573-574406628,
616969523-6169635T2 under folio number
N3758567 standing in the names of Ramesh
Raghunath Deshmukhand & Usha Ramesh

SMEG
Grihashakti

Hap dake Mg Viihsm

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINAMCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the Act™) AND THE SECURITY INTEREST
{(ENFORCEMENT) RULES, 2002 (“the Rules")

he undersigned baing the Authorized Officer of SMFG India Home Finance Co. Lid, fFormenly Fulferior

LUPIN LIMITED

Reqgistered Office : Kalpataru Inspire, 3rd Floor, uFiTH
Off Western Express Highway, Santacruz (East), Mumbai, Maharashtra, 400055

disna Sime1El s

Lll punjol nationol bank

T oEew | BN Lo |

Circle SASTRA Centre Surat

NOTICE is hereby given that the certificate for the undermantioned securities of the
Company has/have been lost/misplaced and the holder of the said securities/applicant
has/have applied to the Company to issue duplicate certificate.

Any person who has a claim in respect of the said securities should lodge such daim
with the Company at its Registered Office within 15 days from this date, else the

1st Floor, Meghani Tower, Station Road, Surat, 395003 Ph. : 0261-2454543 email: cs8323@pnb.co.in
Appendix-IV [See Rule 8(1)] POSSESSION NOTICE
Whereas, The undersigned being the Authorised Officer of the Punjab National Bank under

the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of Powers conferred under Section 13(12)

ingia Home Fnrance Co. Lid ) (hereinafter referred lo as SMHFC) under the Act and in exarcise af tha
bpowers conferred under Section 13 (12) of the Acl read with Rule 3 issued Demand Noticel(s) under Section
13(2) of the Act, calling upon the following borrower(s) to repay the amount menticned in respective notice(s)

ithin 60 days from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s)
is‘are avoiding the service of the Demand Notice(s), therefore the service of notica is being effected by alfixation
and pubdication as per Rules. The contants of Damand Nolice(s) are extracted harain below :

Sr. | Loan Account Mo, & Kame of the Borrowsr [ Co-Borrowers | Description O Secured Assets [ | Dale of Demand Notice W's. 13 (2)
o, Property Holders & fhe case may be Hnﬂﬂa Property & Total Vs,

LAN : 606307210272127 & 606307510292832 |Fial No, 501 Admeasunng 397 Sq.fi 11.09.2024

1. Ramakanl Kumar Das Carpal Area Equivalent Too  44.27| Rs 31,34.629.77- (Rupees Thirly
2, Anita Ramakant Das Sq.mitrs. Built — Up Areg On The Fifth] ©Ona Lakh Thirty Four Thousand
1. |Add :- Flal Mo. 12, Building Mo, 118, Plot No. 8, Six Hundred Twanty Mine and

Flocs, Buding Moo 7, Ganesh Green
MHF Colony, General AK Vaidya Marg, Dindoshi |Village Cooperative Housing Sodely|  Seventy Seven Paise Only) as on

Aaray Milk Colory, Goregoan [East), Mumbai|Umited, Grean Village, Kashi Gach, 049,09,2024
- 40 (K55, Mira Road (Easl), Dist | Thane - 401104, NP Dafe 05.00. 2024
LAN : 6064392110736594 10.09,2024

1. Vinod Mahadev Bhalerao ) .
2. Kamal Vinod Bhalaran Flat-Na. 13, 2™ Floar, A - 4 Wing, Ry,

2 3 - y B No 1068 H Mo, 0 41 Dahivali Tart Mead
i e A g Kanat Dismet Haigad - 410201,

Add = Near Graan Tower, 5209, Orn Sai Ekla Sodlaly Faiza Only)as on 09.09.2024
Giltari Hill Road, Andhen [West] Mumbai - 400 0138 P& Dhate 05040 21024

Theit borrowan{s] are hiraby advised fo comply with the Demand Mobiceis) énd to pay the deménd amound menfioned fharen and here in above
within B0 days from the dabe of this publication together with applicable inferest, additone inferest, bounce charges, cost and expenses 1ill the
date of realization of payment The borrowan(s) may note that SMHFC i & secirad craditer and the Ioan facility availad by the Bomower(s) is 2
secured debd against the fmmovable property/properies being the secured asselis) mortgaged by the borrowernls), in fhe event borrower(s) are
tgiled to discharge theor liabilites in full within fe. sipulated fme, SMHFC shall be entifled fo exercize all the nights under secticn 13(£) of the
Act o take possession of e secured assetsis) induding bud not bmited So transfer the sama by way of sale or by invoking any ofher remady
avarlable under the Act and the Rules thereunder and reslize payment. SMHFC is also empowered fo ATTACH ANDAOR SEAL the securad

Rs. 16,11,976.41/- (Rupeas Sixeen
Ltk Ebaven Thausarsd Mina
Hundred Seventy Six.and Forty One

Deshmukh in the books of LARSEN &
TOUBRO LTD., has / have been lost |
misplaced | destroyed and the advertiser
has I have applied o the company for issue
of duplicate share cerificates in keu thereol
Any person who has | have daimon the saad
shares should lodge such claim with the
company's reqistrars and transfer agents
viz Kfin Technologies Private Limited,
selenium tower b, plol no: 31-32 Gachibowll,
Financial District, Nanakramguda,
Hyderabad - 500032 within 15 days from
the date of this notice failing which the
company will proceed to issue duplicate
share cerlificatels) in respect of the sald
sharas.
Dale : 260812024
Place : Mumbal Namas of the shareholders
Usha Ramesh Deshmukh

For
Advertising in

TENDER PAGES

read with [rule 3] of the Security Interest (Enforcement) Rules, 2002, issued a demand

Company will proceed to issue duplicate certificate without further intimation. | | nice dated 28.12.2023 calling upon the borrowers/mortgagor /s Pawanputra Fabtex

MName of the Kind of Securities No.of Distinctive Pvt Ltd, Mrs. Meera Khaitan (Director and Guarantor) and Mr. Anil Kumar Khaitan
Epa (Director and Guarantor) to repay the amount mentioned in the notice being Rs.
:‘}ﬂfg i And Facaalng | Setiwithes Mumbars 30,49,838.40 (Rs. Thirty Lacs Forty-Nine Thousand Eight Hundred Thirty-Eight and
Paise Forty Only) as on 30.11.2023 (inclusive of interest up to 30.11.2023) with further
LATE CHITTA | EQUITY 2/- PAIDUP 1200 3328301-3329500 interest and expenses within 60 days from the date of receipt of the said notice.
RANJAN The borrowers having failed to repay the amount, notice is hereby given to the
CHONGDER Borrower/Guarantor/Mortgagor and the public in general that the undersigned has taken
L/E No possession of the property described herein below in exercise of powers conferred on
DHNI’erI him/her under Section 13(4) of the said Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this 20" Day of September of the year 2024.

Place; Kolkata | Date:26.0024 | Applicant: Anirban & Anshuman Chongder

The Borrowers/Guarantor/Mortgagor in particular and the public in general is hereby

cautioned not to deal with the property and any dealings with the property will be subject to
the charge of the Punjab National Bank for an aggregate amount of Rs. 30,49,838.40 (Rs.
Thirty Lacs Forty-Nine Thousand Eight Hundred Thirty-Eight and Paise Forty Only) as on

30.11.2023 (inclusive of interest up to 30.11.2023) with further interest and expenses
thereon until the full payment.
The borrower's attention is invited to provision of sub-section (8) of section 13 of the

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the solvency amd Bankruptey Board of india

Act, in respect of time available, to redeem the secured asset.

Description of the immovable Property
All the piece and parcel of immovable property in the form of factory situated on land bearing
Plotno G -13, in Navapur Industrial Area, within the village limits of Kothade and out of limits of
Navapur Municipal council taluka- Navapur and Registration district Nandurbar, containing by
admeasurement 750.00 sq mtrs or thereabouts and factory work construction thereon.
Owned by M/S.Pawanputra Fabtex Pvt Ltd (Director- Mr. Anil Kumar Khaitan) Bounded As:

{nsohvancy Resalution Process for Corporate Porsons) Regulfations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

XRBIA WARAI DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS

L [Mame of corporeie delio | Mebe Warer Developers Praate Limited

2 ._Ff'_:ﬂtr-ﬂlmh']nnlm of ompombe debior 1I?i1h e S0 . . . .
3. |atherfty uncisr which compersie-debey | OGRS North: PlotNo. G/12, South: MIDC Road, West: Open Space, East: Entry MIDC .

| B incomorated / regisiered IFT— _ Date : 20/09/2024 | Place : Nandurhar Authorised Officer, Punjab National Bank
4. [Corporate damity Mo, / Limbed Lablity | LMS200PN200L3PTC 147050

Hertifcation Mo, of comorse debior
B, Aok of the regrasned oifice and
princpal offica (if ary) of conposia

| Mantri House, 15t Flogr, 929, FCRoad, Pune,
Naharashira, india - 411004

ENNECD FEDERAL-MOGUL GOETZE (INDIA) LIMITED

ClM: L74BOG0NL 1054PLC002452
Registered Office: DLF Primeé Towers, 10 Ground Floor,

B [ ““‘*'g;','r';;ﬁ;“:: sah Bl F. 79 & B0, Okhla Phase- |, New Dalhi- 110020
T Eatimaned dete of dosure of Ineakendy | 23052005 Corporate Office: 10th Floor, Paras Twin Towars, Tower- B, Seclor- 54,
" reesckition process Goll Coursa Road, Gurugram-122002
5 [ Meme aand registration number of the [V Hhivan| Websile: W'HJHU!HH!!HHEHH'MI!H.MI;
nsohency professionsl acing as bfedm | IBELPADDL IP-POT 38y 2002 2025 1435 Tl - +87 124 4TE4530; +81 11 4805 7597, E-mall: investorgrievance@@tenneco com

assets(s) before enforcing the right 1o ke or transter, Subseguant to the Sale of the secured sssets(s), SMHFC @lzo has a right to inifiate Cnnmc[
separate legal proceedngs fo recovar e balance does, in case the value of the morgaged properbes is nsuificent fo cover the dues payable i
1o the SMHFC. This remady is in addtion and independant of af the other remadies avelabie to SMHFC under any othar ew
The atiention of the bomower|s) s imited o Saction 138) of the Adl, in respect of tme available, to redeem the secured assets and further JITENDRA PATIL
fo Section 13013} of the Act, whereby the borroweris) are restrained'prehibited from disposing of or degfing with the secured asset(s) or . ;
fransfernng by way of sale, lease or otheryise [other than in the ordinary course of business} any of the secured asset(s), without prigr ?\.’[{}h]le P\i{_‘]
written corsent of SMHFC and non-compEance with the above iz an offence purishable under Saction 29 of the said Acl, The copy of the ) _
Demand Nafica is available with the undersigned and the borroweris) may, it thay so desire, can collact the same from the undersigned {-}{_]2 E}[] | 3{} 15
on any working day during nommal oifice howrs: :
Sd- Landline No.:

Authorized Officer,
SHFG INDEA HOME FINANCE COMPANY LIMITED

fieanmely | Futlartan Inefa Home Fidance Sa Lia)

Place : Thane' Raigad, Maharashir
Date : 11.09.2024

67440215

| resoiution professional
8. |Ackdress and omailaf the n I|:'1n1
b tion professional. as registered
| with the Board
0 | Address and e-mail to be used for
cenrespanchenas with the intemm
resokilion proleasioral
11| Last date for subrmission of claims
12, | Clarsses of creditors, if ary, under clause
1) oF subsactian (6A) of ssdion 21,
ancertaned by e iranm reachkan
| prressnnal

| 103, Pairm Acre, Sundier Nagor Roed Mo, 1, Kolrery
Vilage, Kaling, MumbedO0098, Inda
| Ladraskhianiigmalcon

Mimmnard Magss Ghathkoper West, Mumbae200088
WERALCIREA Lo

| 0E-10-2024
Riaal Estate Allotes (Home Buyors)

13 Namas of Inschancy Professionals [ 1 Dipti Wundra
wleriliod 1o act &5 Anbordsed IBELAPAD0 1P P-O2B A5 202 52004, 14365
Representalive of creddiors n B ciass | |boapiidanaioom

2 Aingsh Kurner Tripathl
IEE PO AN S, A0 200 1A 345
st e Tl conm
3. Sabban Merut
IBEL FAD0 L P-P-Oa TSy 2022 23, 14202
ol : | oAb sabban 18EEmaileom
14, i) Rekevant Foors and Gah Py el gocing horme down ack:
{bl Detalis of guinonzed representstves | (o) o Swwa bl poving nsahenc-pofessiongl
arg @vmilabie ak

{Thres ramies for aach cess)

A0, Sth Floor. Apmers Sikova, Upposta Damodar Park,

Motice i hereby glen thal the Mational Company Law Tribunal has ordered the
commencemeant of B corgasata -I'-‘HEIl'n.'-EI'-I!:.- rasolutian pracess of the Xrbka Waral
Drevelopers Private Limited oo 28th June 2024,

The creditars of Xrbla Waral Developers Private Limted, are haraby called upon tosubmit
thair claims with proof on or befors Ofth October 2024 to the interim resolution
priofassionst ot the address mentiorad againstendry Mo, 10,

Thefnancial creditorsshall submit thaeis clairms with prood by ehsstronic madns only. All giher
credors may Subimil The camewith prosd in pergon, by postor by electronis means,

A francial ereditor '}E|EII'IE|II'.,E_ Lo J class, go ished EEF_'-iI'lE.l. the EI'IIZI':.' Mo, 12, shall indiceta its
chaice of authorsen represantative tram BIT3NE the three insohenoy urnfes;am-."a'-s lestad
against entry Mo.13 o act as authorised representativa of the class for Fingrcial Craditors
| Faal Estate AHottes | in Foom CA,

Svtemission of false or misleading proofs of claim shall attrack panalties

Date: 25-09-20324
Place: Muintbsal

Viks Khiyani
Interim Resolution Prolessionas]
¥rida Waral Desvalopers Private Limsitad

NOTICE

The Notics is haraby given thal pursuant 1o Sections 108 and 110 of tha
Companies Act, 2013 (the "Acl') read with rules made lhereundear. and
applicable guidalines/circulars issued by Ministry of Corporate Affairs
("MCA Circulars’) and Regulation 44 of SEBI (Listing Obligation and
Disclosure Requirements) Regulation, 2015 and other applicable laws,
Rulas and Requlations, if any, in this regard, membars may note that
FEDERAL-MOGUL GOETZE (INDIA) LIMITED (the 'Company') |s
proposing to seak consant of the mambers through Postal Ballot by way
of Ordinary Resolution via remotea e-voling only ("remote a-voting”)
which will b2 sant o the mambers in due course, The datails of tha
process and manner to cast vole through remobe e-voting facility will ba
provided in the said Notice.

An electronic copy of the Motice will be sent only by email to those
members whose e-mail address 5 registered | availlable with the
Company/ Depository Participant{s) as on Friday 27th September, 2024
{"cut-off date”) fixed for the purpose, The notice will also be available on
Company's website at http://www.federalmogulgoetzeindia,
netiweblinv_postalbaliot.htm; websites of stock exchanges ie
Mational Stock Esxchange of India Limited and BSE Limited at
www.nseindia.com and www.bseindia.com respectively and on the
NSDL's website at hitps:/www.evoting.nsdl.com.

The Members holding shares in physical mode and who have not
updated their email addrasses and mobile numbers with the Company
are requeslted to update their email addresses by wriling to the Registrar
& Share Transfer Agent ("BTA') |e., Alankil Assignments: Limited at
Email: rta@alankitcom; Website: https:/'www.alankit.com/ The
Members holding sharés in dematerialilsed mode are requested o
registar/update their amail addresses with the ralevant Depository
Participanis

The Motice of Postal Ballot will be senl to the sharehalders In
accordance with the applicable laws on their email addresses

shorily For Federal-Mogul Goetze (India) Limited
Sd/-

P Fapstraton Mo, IBELIPADDL/ IPROZT 38,/ 2022-2023 14194
JAER Moo BALS 1194 /02 1 T1I02 /106124 - Validity Date: 17 10,2024

(Dr. Khalld lgbal Khan)

Place: Gurugram Whaole-time Dirutnr—Lu?al & Company Secretary
Dated: 24~ September, 2024 Membership No. F5983

e gabneippaet A nee

¥ TEESTRP e,

CLASSIFIED CENTRES IN MUMBAI

Beejay Ads,
Opera House
Phone : 23692926 /| 56051035.

SMEG SMFG India Home Finance Co. Ltd.
. Grihashakti (Farmerly Fullerton India Home Finance Co. Ltd) )
ruars dhbpiv o Corporate OIF. 2 503 & 504, 5* Fior G-Block, Inslpre BEC, BRC Man Aoad, Bandra Kuda Comple, Bandra (E), Membak-400 051,
Regd. DR : Magh Towers, 3™ Floor O No, 307, New Mo, 185, Pooramalkes High Road Madurayal, Chenngi - B00 095,
POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule B(1)]
WHEREAS the undarsigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. (Formerly Fullertan India Home Fnance
o, Lid) & Housing Fnance Company [duly regisierad with National Howsing Bank (Fully Owned by RBII] (heremnafter referred to as
“SMHFC") under Secuitisation and Reconstrection of Financial Assests and Enforcement of Sacurity inferest Act, 2002 (54 of 20602),
and in exercise of the powers conferred wndar Section 13012} read with Rule 3 of the Security Interest [Enforcemeant) Rules, 2002 isseed
Demand MNotice datad menfioned below under Section 1362} of the said Act calling upon you being the borrowers (names mentioned
bBelow ] 1o rapay the amouni mentioned i the said notce and mfergst theraon within B0 days from the date of receipt of the said notice, The
borrowess mentioned herein below having faded ko repay the amount. notice {5 hereby given to the barowers mentioned herein below.and
1o the public in general that tha undersigned has Taken Passession of the property describad herein balow in exercise of powers confarred
on me under sub-section (4) of Section 13 of the Act read with Ruls & of the Sacurity Inferest (Enforcement] Rules, 2002, The bormowers
mantionad here in above In particular and the public in genaral are hereby cautioned not 1o deal with said property and any dealings. with
the property will be subject to the charge of "SMHFG" for an-amount as mentioned herein under and imterest thereon.

S FINANCIAL EXPRESS

e Lk

Color Spot,
Byculla (E),
Phone : 23748048 | 23714748.

FCA Communications,
Nariman Point,
Phone : 40020550 / 51.

Fulrani Advtg. & Mktg.

Antop Hill

Phone: 24159061

Mobile: 9769238274/ 9969408835

Ganesh Adpvertising,
Abdul Rehman Street,
Phone : 2342 9163 | 2341 4596.

J.K. Advertisers,
Hornimal Circle, Fort.
Phone : 22663742.

Mani’s Agencies,

Opp.G.PO., Fort.

e s e ) G L | Deseiionof Secued sses (immoable Propert e ] [P otitel
Ig.fr"r’;yyoﬁeﬁi?(E) Al That Piece & Parcel of Flat Mo, 001, Bldg. No. 2, On The

Phone :  24700338. {Ground Floor, Admeasuring Area About 4617 5. Wirs, Carpet 29.08.2023

o LB A T LAN -- §15120211354605 Araa / Bullt Up Area. in The Bulidng Known As Atharva Apeksha|  RAs. 25,02,280.39

gﬁfrgg ggg:lAdvtg-, 1 Jigl|ar Mahesh Bhai Eu-ﬂpear‘!il.re Housing Sociefy Lbd., Constructed On F‘I!:nl ol | (Rs. Twenty Five Lakhs

Mobile: 9967375573 1 Shah Land Bearing Eur_'.'uy Wo, 162, Hissa No. &1, At Reveaue 'u'|||ag_e Torn Thuus_an[l Two | 23.00.2024
Pinto Advertising, 2. Neha Jigar Shah Wurgaon, Al Boisar Tarapur Road, Kurgaon, Bossar (West).| Hundred Eighty and
yffff?on’zsmwm Takuka and Distrect Falghar-4071 501, Within The Limits:of Gram | Pakse Thirty Ning Only)

Mobile : 9869040181. Panchayal Kurgaon, In The Registration Distict Sub-District| a5 on 28,08.2024

Premier Advertisers Pﬂlghﬂ; / Boisar,

Mumbai Central E-'E.'.'

Mobile: 9819891116 :
Authorzed Officer,

SMFG INDIA HOME FINANGE CO. LTD.
{Formanly Fullerton india Home Finance Co. Lid.)

Sarjan Advertising,

ChE (S ap bRy

Place : Falghar, Maharashira
Dale : 23.09.2024

financialexpress.corm




TEAY - AT HOST THIH TS

1 - |

IER: R colvureisll

3R QAT 3R R

"ECC"QHCH SHAhddll ohded
Hien{H °hC’1C'1| SERIPRPINE] 3:|TﬁJT H‘Iﬁﬁ'ﬁ% ESSMEES
FHAl Td A TSl QT FIiGa STt aT
fawamehe Uifeet S, =Tl TR BREd T
SHTET STTehT AT TTiest, PTEAH shaies Hithd
IR e IucTed e e FeuTS eIt
FroTl A3t TS B . SETET ATHT STTae
Terfier ST haHeded! STUMwEaT saTieh] 3.

m@mﬁmﬁg@gﬁmgﬁmmm

el 3TMed. WY oaTUe T8 SR TTHIRG ST
foam &er @@ SamHTe wTel §eT died
AR, ATTeAT ThWD ITEN TGl GH dara.
FAhHEIeA] Jord HUAdHed S| Mo )
LT Het! q¥ sarefiedien gean feawiged ared
IR, ydt fReman e arfnfrauom wiewr sHTomeR
BT FeU[ carefion U UATETedIqeE! SISl
fetmg ffam g TR FA S BN, M@
WWWWWWWWW
TEARElA TidaT TaeUTd TTeda Heed. 81 & @
fafem fortemama weurat I, &t gidtfera mevet
ARG, Al STRrETaudT  geffyen  ifern
STofia arere fHed. aaEn SUTR S HUdThe

TRE FA. U RS 3wy fghar
W%r "||S°|’)C'1°||C’1| STl dicdid Gﬁ'ﬂfa a?ﬁ_'{
S SHUOTRT dTCQed Siefetal 3@al. g ar e
forshea™ 3@ TEUTd oM T oWy faghe gEe
FTGUATH AT THTHHEE S8Td TN FeUTSTe hIHEE!
ugd fehar gferent careaTee Tt ST, STfeT A
HTHIECehe Tleh fohdl oDl St T
TTEMT AfSHAATAT FeU[Ta ATeATehS UTeTd STEdTd.
Tig UFRYT AT el 3T gRH Sad
AT AT A THd A TaTel Hd AR, T
IFTET T 0T SNWEIHT hige Zrehor fehart
M 3T FHIHed 301, 3T TETTSAT ST
TR T TR 3T AT T Aol daret

» www.navakal.in

B, Sl 309, ¥ IfoEtHed s
& 5o T Ydeh! Ve eT SINTa %
foehed TG R4y ETET et B
WA IS U LiFavarer  faem
FOGT IMMel. A UIHH 7 ofieed™
IR Foigen foort Mfva swana
A, ToASHET HeA & Foh T Q¥
SEHEY 93 HIhE ST 3 YA

T AEE g0 AT hedl. @
foram forfermeei am 3 faer amfor
3 TR HEdH Ro  diamed e

Email-navakal.1923@gmail.com

S | I[BAR ¢ AR, 0%

» 1 K3 /navakalofficial

¢ ST § uﬁxawﬁnwﬁqw
¢¥ 9 Fedl INefaaregt iee
fEne T go  &TaT Shedl. A &S
T e I ar Qe IR XY
3T ¥R ETaT e, T A Heraael
o , W &4 HcTHEd \9 W AT(T
¢ foerT=ar gediv Al 3 o =
AU B3 STaTeT 3R, ATE
Telgell aTd ANTell  ShIHRRT hirat
M. grdfaess  aaM  Teugial
FAGT A Seied  helg
ATeha 3T

el afsR fedt erefen
ﬁrﬂwﬂumﬁaﬁrﬁm

AN, TR @l v aRuTHeRehdT e
JauaTl SEEeRl @l BEiEEeT U’ el
A, T T AT BIHIRTEE Heobie 38 Uil 3118
Yoael ofvd fyqeama dva ggdit AiWTGvaTEl
AYTHAT 3EA. HIUE 3w Tromed Saen
aTfesia. wivrat afwy ferdt Ie deett uTfEsd.
JRASEA U YMeT 3R, Wg o ciehiqdd fohal
FIOTTOAT qreead ATel. ®&OTAT fohdT ATdaTgehiaT O
SO =] 3TsT A9,
U ehg wTEE
ST THUT WG HigRdan faam shell @«

FAThTaT et ar. Afgaeramear giaen suesy
A TG FETTET SRy ST SUaNETe!
ok o Bd AT, FEUTS HHTSTAedT d1gRd
ITTN & HUGThe cilehial shel alagell. AT Bld
TAq. ATeEeTe SRt 7T faderarsr Hiaat JHTTeR
TEUGT T dleed™ & caneiuEdid THToTe
3T TR el AU IUEN h Ta&UT 3.
e ST SNNY TET S 3. Il
fecrean aitweien s 3T ford) SO AT e
SNerTaTea FrssTeSTauT
SMSTEAT  UHRUT  oRToRTeadT MRl T@ar T
ST BT e W OTfEe! af SRt

TSR TSR F&T GO fohar aftwegolt 20 reu
STT&eRdT STTUT el ST HT8THaT 318 Feda 9.
g it el g wEht aredet e
ANTATT CATaHor € 3Nwd el Hivrere fohar
T AT YTENT HROE Sl HeaTe
AMEAYARAT AT, SiFelichgd HeETEl &0 ATIOT
TAATEHIT q 3 ST rweifert afereawant
HEET AT TTET. ATeaTes ™ B0 fohaT TradTseh
& Afewell Tafelele TeUt duehrEsdT FRER
THSTEAT STdl. AT+ e Siaredi= of HfTaet a
ST INYFF e JRATENEAT HEA AT
SagE SNve HigRdT fadeha HEwTel 3.
IHADAT Bl SNTLHEAT THeA™  AISHIST
BUMeraaed AfagE Biea SNTETarrETSgE
THATS UH gl shel SaTd. T geataehmHed

THUSYETE SMMAYIehdT 2. 3ffched TSaTdie
ANy ATFTETIRE Teaeadd uiug R use.
anfor @ & Afekym feg amwEl Heheu
Higel! A, EUSE SiweTear gHEET St 3fwe
TE el S, foeafawde ava 3 AntegH
Ay WIS HOATE  SEYIRAT AR, HAD
eforetl forgd faotelt ofwd swran feeht e
ARSI vy fashl el reus
SNy fersheaie Seregrl Hud AT IRhASE
TS ST fehe ST EAET SR e S
fesheatn foame Ser-Mea guvaET siwd

ATNTATS a1 St T¢ auiel  Sra.
el aRE ffHd ww @9 d diF geudd
Od. WY HUNEIHE AT UEd SR
d Tw dEwdd fRAd SmeNel Sd. ST
HIT QUeldchgd  SHlenllel oA Eﬁﬁ %T'UTrﬁ
TdaTEeh THIETO SHT ThATd HOT ATeATHRS
gt sftwefomaes aifedt fresa anfor cm @
HISE et T 1AL TeaTde anvefasa Fefa
Hafequor g Afehy Regme HeuAT Teeu
FHAIST T AT TN ohel UTreS. forgiva: fFrew,
g 3T SAS SA<HIAT AT ATH B1F Jehal.

AT O AT

aTe FUGT AT IR,

g0

T 3 THE HeAT ARA SrTeR
MR, a1 Alfctehdle afgerm  wHarel
AEAT AAEHEd TN USAT. AT 9

T ureh Rfeaamed @aer FUR
MR, 9, a1 AT faltyg g
I, TS T feTweAT e ErHeeH
FHeaTad THR 3 3MMR. ATIHI Qo
STOTHT 3Tk HI0ATd AT AT,
TS T AT SATGIeTRaT eeht
ftor e ST gEfdradagt

FA(AT IYAT HAHAAT AT HAGHEA
T ureh A9 EIOTR TR, AT wefeam=an
HTRTdT NTHAN Sl TEdT 3R
fag 2 SHeaT &g e B,

TEgTe ATl W

T O W, Y

feeT e FRied  SRNEE ol e

I@ld | LRI e

Y ol g1 TaT

Sl faegTeatia oqar Ao,
egferen &usE qEATEATUHT

T3S AT ThWIT Trar

faeTe ufseteh T e

e 0% g femehs

ST ST Iq U weT ST fGean.ar v
faurfr  wogfordt @t enfadten s
T et enfedtear foget AvlegH

3] AT 0T 3 IR

Herg- forert dan Hearean faemm, gag wet gl
ST, AT WA €. 03 O 93 3ffeRel. AT shieTaed
oI e, weEie o1, Afgen dHE FHER
T el T IS wUa e 3. AT el
T add wagear TETl geatd B, ()
ofied TEATIHTAT ShISHTOMER EIUT=AT AT Taeferiian g
SISO qaR SHoaTq AUTH 3. HIeft THHeeh .
e TSI ATgeh  auehTehildT Wafauard AUy &
Tyt ARiseTT TATd SR foRla #iad Setavard
. ST HEMT AT DAL TEART SATEATS A T

A afler ARG Tl T 8 weic A9
903, T T, &9 ¥y o TR FE BRUC T :
T B - 3T BTHRAT GRS, TIPS IS,
gg:s'(q 9% ¥000¢0 U Ien T THVI JTE.
T SRT P ETHNAT
WWWWS v T et fReear
g wfefimne . ] T WS Yo & IEIOr
%. 89 9 84 IR UIT FIR e,
TR Fefe T9a T AT SIORTEr SR g7,
five dfe, &9@ ga¥ DI THRET SR
U W ded dER fafed s

AR TR A WP Seiedl AREaRET
9y Rewm FofU aewEs e FE P
IR I Rt ST i HeR FeicaR For BT
PR STaT erer ey T wEY-

:l:l'aa' S
aififes S Hae

af¥e femie fagm sfima (Samwea)
g, e gol oReS, A I,
HTE woo oo B HRAW IEUTBAr
d@AEe  www.ireps.govin FR IR
F-fofaer b oo @A, a1 @
9 DAR @ T0AY BRYS Pel A2
THaTst HRIET 98¢ T BOF 29 3=ad
o3 aufmRar gl Smea @, aiidh
fafdor  aigficerean  durol, awoht s
TSANBIOTAE Poll PRIASHS 03 aufeEn
PeTaimRal dmiens e HoTEE #H.
HScraict Salgetan 24/ e 2 23fiet e
(URul¥es ) 3T A, $he gemacian
THl EEEUES ubwen g3l e
JgueRt. e FgEen w. Feoe-
SRUT-SEYBUH-2023-94 DA
el e T, 20.99.9¢6.40/- (JE
FEATGE); Wl FIEm J. 50,200/
wRardt derem: fo feaw; yelar eenash:
25 FiEe. Faa: 9. IRITeis g g5
gioarar e 3o des &, 29.90.202%
et 99.00 TEET FMWT 99.9u dEETT
Jusvaa Adicl. 2. e fefdammrier
LEUAD, B S PRl el daHTEe
www.ireps.gov.in o §ic amdl. 3. fafdemmr
aiter g-TfteHed waa goanicm unde
duaise www.ireps.govin R SEHEN
g% empara st E-fagmtior efaaen:
A FMCABOT HeCl AT SAEL T
e AR e, d IUSTaE!
3Tz SIE 3701 fraRiaEl Suena Jome angl.
8. St dieiioRal, aRe ek fag
eI (Foera AT wim) TeFY BReS
el A2 3¢, HIL - Yoo olgo Ajel Hud
Femar. u. 3R eirer st teaes
(Stsmendidt) femmgR ‘TERsTE FEuE
FIRIAUG FHCC] DU FEera adicr
Ieciiad diel AT HRUIRIE aoTssveT
ST Lot FIcT FR&T Tae B JHLw
aufSremesian, st aael 2022 b @t
AT i va uEd. . @ far
Toifels WIAUT E70T 3R 2090 Ketiw
94.08.20910 T STFUICTS B,

et g-Tafea o= . Tvee-smua-

e Few
ST, ITERT. TR ¥ 2330699

ITHE & RIE UTFTTHIS! TTSaA SAvAT= ME e,

I3

FATERR
(2mmzter ATeTdt anfor fearewdtuon Fees (Sitiie Eadiatidr fearesart
g2 nfiea) fferr=, 2096 = fferera= § a=)

TFATedT avs SEaTd Tacee fefies
=T S S8 AEvATE T

TEAR, 3§ HRE, 01
9T 9% %8 RIHFTIETER

EiEE

WTEUE FS0T et
- 08 -1% -+ T -
i - 9¢-30 00-09 d 3¥-00 YT

T 97T, TEYSITA T € 2.3 ¢ e gEteam,
T EEAC ST €. 0 ] TEH WY, Tt THATET guartaelt

b, gap1ers Y. Afed Fwia ST+ § ME a1 iThHRT
3T TaTdIes O HRaT q) aive Nfear ur.fa., wr: wile .
3R, faam TSR, SERN Sextiua Wiy, faw) TR, f=r,
Tt §a$ -goowoc. Q) uferie ifmie fiiewd wn.far., T wite
F.0% ©-9 7T TF ©-2/2, TRMESKY, BRI Sswibe
T, fRIEl T, ar.gaEuiTe, fTegT PIeEIUR - ¥9£93
JY BIYA Ol T TaTwTes fAfeeT, 93 Tammes e, e
s, frTig, 4as -wooooy A uRTg Fel.

Jduresd : Afed WThid gis ® HRIGR AUEH: FHR B
(*1oTR.Y. FHUUGIAR FUGHR SEEER] BRIGNT AdEd
IeTaR IR,

U : Fulesd fIumT: ¢£43098%0,

SRR fI9ET @ ¢90¢ 99883, €90¢A9E8RR,

BT ATRRI: ¢3¢ 088y, fIaRor fwmT : Q4R835¥89
$-Ae: navakal.1923@gmail.com

“TqTehTes NTIPRT d ATdThTed ORI’ YT Sfid

‘TATehTes’ HR.UA.3MRIH. ¢ 98 [ 40

TATIAT © AT 93/ WIS T& 4 AP 9¢ Y8

Printed and Published by Jayshree Ramakant Khadilkar-Pande

On behalf of Navakal Office And Navakal Press. Printed at 1) Dangat
Media Pvt. Ltd., Address : Plot No.22, Digha M.I.D.C., TTC Industrial
Area, Vishnu Nagar, Digha, Navi Mumbai - 400 708. . 2) Elegant Offset
Pvt. Ltd., Address : Plot No.F7-1 & F7-2/2, M.I.D.C., Shiroli Industrial
Area, Village Shiroli, Tal. Hatkanagle, Dist Kolhapur-416122.
Published at Navakal Building, 13 Navakal Path, Khadilkar Road,
Girgaum, Mumbai - 400 004.

Editor - Rohit Ramakant Pande ®Executive Editor - Sameer
Karambe (*As per P.R.B. law Executive Editor will be
responsible for all the content in Daily Navakal)

it quetet

af¥rer Rieae (@@he) BagHUH-2023-94 f&. 20.0¢.203%
SR . 0437 TEEEH B1-aTT WA,
T FoIgr 3t gui e Jolur Poohrde fafish o 3%, 4, 9 s T 5 $000C0 pmp——
eI HeeaTedT Haierard STHT FiTd. L7 - cljceoq0y SRR 2 % e T B Y
AT B U §
-
STOY HRHAIRYINT, STOY TSP S—
mwmma 31 . 9. PEAN G WRE LU J @ K duauay gekaton diseeia
n . o3 . TAsEEl UBREn I @ic A 3 AUI= digdicl Hadd Hei: aism
REERIL e LR LICRIRE (Feaiefian Rifse @) siafn R . 209 aw. o9 3. vogoo, yddr
IEIEE AT BreTaER: & FEa. 31, . 2. DER AW (37) 9. s ued/Avarad eridmsiaea

I TR T T dUs qeiaaed 9 FEudr
Torasit HeTsT STCTETeT ST TSt B 2o R%-34 AT
GECTIn Reagent system packs of AU-%¥¢e '@'Fﬁ W‘JTH'EE‘?T 3T
LA €~ U FHiee Atavar 4q @R, fiam gera
T 3 MR HehaeaeR hitps:/ mahatenders.
gov.in f&. ?‘FJO%F?O?‘s?"I f&.2u/20/30%% Tt T 28,00 AT
WIEFHT’I &;wzonowﬁw %30 AT SieTe A
R A, . R/Ro/R03¥ At 25,00 ATFAT TR
fafas affemea Sagvam A

I TR AR W R E/RoR% -] TE-

f&.3u.0%.30%% ST
Pls visit our oficial web-site Eﬂtﬁﬁhﬁﬁﬁ HER= B0 F
www.thanecity.gov.in HEIERICIC D E | nﬂﬁmﬁ'&

£ 310t HEr=TRaferesT, 3o

s QU 3l T A Ul DRG] ST e 26 G, 2024 2ol U a7g
é@m%ﬂ?m%zﬁiﬁﬁaﬁ ﬁmmmg—ammﬁm@a

varfden avd deerd wraige fafiesn samian arar @ o wenss . ¢ s, 20w
Treht fifar g siafes Gea emeS AiEms G ®. 9oaﬁ?aa§:uamma:—{uam

o 3 38
aﬂé&ﬁuﬂaﬁaﬁmﬁ]ﬁmﬂﬁfaﬁr GId Wad Saldpiield UGl JAGE B, JaT Jd

DI UEVIGHRAT =il 5. 93 TR 6IG AT
RS T AREITIBIEELS SHferat oot FET]el et Tk g wardl
FEaEe ger fihal G2 B 51 BT Bedid 45 oleava dd.

ReAit: 24 FEAT, 2029
& Hgg

Toreprar Rawneit

3iali= e =maEe

TR avd SEan uRieE fifis

amerdt Sigult 5. IBBI/IPA-001/IP-P-02738/2022-2023/14194

(UETBT 5. AAT/14194/021171024/106124 - e Beis: 919.90.2028

9. |@hiRe molkR @ oiten ars Swem ureee s
2. |@luie ouiGRmN Z=ye Reih 95 &, 2093 AT F S T
3. |ofErEo Ge afteta coTdieE eGRTl | aTaien - g0
ijm/a’fﬁumﬁ{wgrﬁ WW
g | u'ﬁia mﬁsﬁa&i ; ¥ BT TET || 45200PN2013PTC147405
. |fiic PoGRm dauipd DrRicrE |36l 512, 9 o, §2€, Th. . 25, T, S0 HEFTRHTRARLSTT 9l HIERTRRIER g “HRTT AT
SN T T (% ST Tell | AT, #124, 999008, HAA HErqd W gedEr Fem A sEeeEwE 3
5. |@liie doarTn Jasia Famart 55 |2¢.05.2028
Fvara st Wﬁ?ﬁ?r #erier fafe APRE gieE w0 HoarEs
o, |Ramddl o e el 23.03.2024 TIATA 04 (AR FIRFAIS 3- 2T Tl fAfasT amfem .
(. |FRE om EOEeT wUE O | OoE e #H, | FAEAH
g s @R A 31| IBEVIPA-001/1P-P-02738/2022-2023/14194 =
wain :
g. mﬁm%m 9oa.wu?a%§a€masai 9, Dl 1 14?WWWWH$IS@W
SeTa ATa1RIDEl Ul I, coifcta, i ¢, HIZd. m T;Eﬂm
¥ Cavikas khiyani DI'I(’I}:“,COm : v Wﬁzﬁ Eqwm
90. |3iRH S ATHARIDREE i i gac,gmm,mq?ﬁmé:%mm, 2 147-FIR TEIRETE] [HAE T &30 9.5, lS{E]W
U I Al ardRTaRIE Ol B SO, TCERIaT i, B [2-%
warai cirp@omail com e e e o hIEeh wTes AT 2R o dree] .
99. [gd T evam site Bais al.90.2028 3 R Tae
e — e e = ; 14?@@@\ WW?@.IB{E’]WM
PR, a‘;cgi 29 E‘JlmSiU*ﬂEﬂ (531 HATEST 379,21 0Teh U o gl T 0L
TS (T) 3 Bciad O 3T L W s
55 [ s g a9 g 4 14?—@#@%@@@@@9%.18@%
@vvamiial  @fvad  Jielen | IBBUIPA-D01/IP-P-02845/2023-2024/14366 HZATST ATl AT 9 ST o HIE0T Slesl
raammm%?mm e e dptigonaleon A AL 2 ST st .
IBBIPA DOJICAL N 004482023 2024114348 | | T SpATZE RN, VITRIRA/[HeTHIR [ ATEl-e s Jedl o
 bspl@gmail.
3. sl arl mmmmsmmmmm
IBBUIPA-001/IP-P-02752/2022-2023/14202
maruti.sabbani18@gmail.com - IED lﬂﬁﬂ;{ﬂﬂ a O'rilﬂalﬂ EF!I.!H__E 3T|3 BTS"ITEEE AL :‘"iﬂiaa
9%, | (3n) e 3ret e (31) https:/fwww.ibbi. gov.in/home/download METG T ST TR SHTHTE e e o CIEE
(m) siftrpa uftferei auehe sueme 3@ - | (7) htth:ﬁwwwillabi,lggn?l‘fi:;m:trlrllvenz\t:rc:;esssmnal AT Tel. E b

3t WErTeERY sfugd fffasr demwe hipsy/
mahatenders.gov.in/ a9 f2.35/0%/03% T [.03/20/20 3% T
%600 AT IUCEH AT, TE (iEET TSN wEAH
f&.03/R0/30%% T 25,00 TT RaFHRUAN Fdict 9 YT AT
fro¥/to/Roxy TSl 2530 o1 Iuftem fAfammR srar =

BTG AR A T ugo/o%-30  WET/-
f3u,.08.30%% ErcurE o)l
Pls visit our oficial web-site E‘-TUT W%I’Cﬂ 3WT

www.thanecity.gov.in

eI-Iag] faeoees] AAITAGR easise Siu ket (9 92-¢ HEwed a1 9
cu-gu FEEE) (@) a. Gsfiueas) erldensiela weam-soagd s
FAFR(T) -9.9u ot E3meamz(ih)-9.95 2 ot 301 Seaam (1h)-2 . . (@)
a. fasfes/ s/ Suanead odmsimia soam aEdaR (TeraSuat draga)-
¢ T o S R (SuE)- 3 ¥ MU moam - FSAS - e
(CHUEH+EBTUa+SERRIIATE) - b Fg anftr Sl (duasm - 3 )
(5EIdR028-24 ) () T 218 - JIIT(TH/W)-9 9910 Erpua 317 SRR (TF)-
0.£52 TIBEH 3101 BT - FAAATS - TSI (TH/U)-99 .44 EpuaA. Jgiion haa 5.
§65.20 TR, SUHE! 3. ¥C300, Yl Dleael: ¢ #Higd. 31. . 3. DEAN =4 (31)
TG - USISTE(Ua) SRS itefa e ufte St ehiemien Ul gEae! s
woragd ST wERT 4 fidiel, Far e defier g sl siees <o aaenl (@)
PSIEUE(Ia)3EI 3l B3 A1S BARI, Sidd 18 Slea 311 314 a8 Sigaar.
(@) USETa(Ta)3mReidt siceld mamrr e Samiar sk bal, aeume 31T g
Fiedl aege. (3) ai¥. fasife/uas oridmmees oeam-gogd fqemnen ad R eemRar
AT fE2ra Yo 1S 31T Wiewigten G9r FuvT aier. siEmom fhea 5. uew.2¢
TRA. $EAS B, welRoo, AT Wiemaet: ¢ AfES. a1, ®. ¥, DEE A@: oG
(TTEwi-4 ) Wewra-2 3T Wiewa-3 T o/ @iowe &emn vdeemiuea 2.50 f&.
TE T UEHR JaAr . sieior e v, 3ul v . $EAEl 8. 322000, TRET
FreTaEdt: ¢ Az, 31 . 4. DEAW AW 319) HART-BHorcl- IR (THEI- ST -
SERRATATERN) - ¢ T M SR (SUHR) - 2o Fa 37 Horet-TiuaE ua-Setsr
(TwrH-desp-SeuauRt) - ¢ 3 it s (Trra-dewu-uauri)
- 3. 3R) PARITE-POE-ACHR(TH/M) - 2.¢vs A, Bold-dUaETd-
A (TE/T) 2. 340 b B ASlg. 313) Has 9891 - ISR - 9¢.408 SbUH
Dl SIS ST €/ 33e-33 Td U SIU THHeil. 99) PaRIUH - UaUsIod - SISTRSR(9)
- 9. ] CIFDb ST GuaEive - dboic! - SsRaR(A) 9.5 30 Slhud dfar 2sg. @)
Iz HAIAR o) M0 TARnd 2] S Heiid TS (3oo #. Uekdh) =N RgaieRar
IS T3) DUATH - BT - HSIIR(TH/M) - 9.6¢8 SbEH (Tewaua ) wiea
IS T) USRUS(US) UL Siia SR -Uauaua (FARS) - Suasm () -
0.840 ERPUH BRA e, du) Hee-Uua@na (TATd) - Srasm(d) - v.coo
Eipua. sfgion fea =, cog.9¢ @, FoHE B. Wu 00, THaT HreMEEl: 92 HiES. 31
. §. BIAT 1 - FAvTae! U1 32 g4 e i whes Fareear gzaer i1 et ArBrar
ST, sfaTion fbeta 5. 31936 T, $UHSI . 33800, YHiaT HIeTaER: § FE. 1. .
©. @A™ G| - 3) USlEud  (UF8) $dRud  3ield fdee 31
Rbfefione) vdidua (ua) et sioold e 31 wifion, ¥, perer 31t geetean
TES Wi, B HAchel THN Srmedl Rabisafenr. siqifond fF#a o, 9956.¢9 @,
guHEl B, wocwoo, Ydar @iemeEt: ¢ HE. . B ¢ DHR A9 - HET T
JUACHHIZNRR09 GR FOALIDES JRERE SIHRE S dHTARs aeIsT TRER
ETAsmR(d) #Pr T AeIrHS-NUaEiva ST 8,900 5t S15a wadt snfer
EITAE-EITET SigHPTAS FHTn DS SgHRTE SSTE! S Seiea JE 3224 et
30 UTdl TEsT T Uke ARSI 09.02.39.24%.03.00.099. HIT @ IOCHIBIES
SR &0 Y IoEEE AUACAC-UUSETS TewerE (Reda aa
FEHTANRT WewiF-2 o 0 . 9000 TIBUANR-AE S5 0T 310 gaat) it
SOTBES STHPIET aei-a1l FRAdmicIes o Kbl IeaTE arRi-am-SIsmRam(dq)
€ .54 0 CIBEHAT (15 dirgdl 31fo1 3ra Spadh). 3o fhaa 5. 903 .4 o, SuaEl
B 235400, YA DICTAEN: 92 HiEa. 37. . §. DIHNE A1 - Bl 15U 2Seides DIEITT
A SHdlel SHI (e5+9 )l TG . #9131 =¥l (Te5+9) SHRAN Fiesde (2 X 90.0
X §.0 @ = 920.0 d.31.). HRT4: BIEIET A T TEKDE (9 X §.0 3. X 4.0 aHl.) iqloa
fhaa . 9ur.99 @R, eAE1 2. 230900, Yool BienaEl: & HiE. 31. . 90. DHAW AT
- tehdliclt A A2 90.40 #t. Fa fgu disd aieroE. siqifom fhea . 352,00 are. SusE
5. 329000, YT wenEE: ¢ #Ea. 1) Swdiia e e de e Reim st
Uh: 3. . 9 301 2 B, 99.90.2024 Fot, 3. . 2 3T &, 0c.90.2028 TSl H. @
4 i&. 29.90.202% Fol, 7. W. § &, 94.90.2028 TEH, 3. . © &, 98.90.2028 TEH,
3. ®. ¢ & 99.90.202% ToH, 3. ®. € FM 90 &. 9¢.90.2028 ot 99.00 T
3 99.00 AT IESTA char. 1) HHET HPTERGET [deat 38 o, fEied muefa
ST YT, SR SrETarE Sl @isl daAse www.ireps.gov.in 3 ST . m)
fefagrer adter $-fofacaed soiagifors wmdlel waa deside www.ireps.gov.in g
HEHEl €13 o 31fr $-ifaceiial aftaer: usae[ JGIimor dd AU 8l &R
wfaRien: ACHDBL0T dhoars, & IUSUA VT g a2 foarmag! Boand Jone =gl Iv) dict
HzAT U $-Udtee Jedgi Asiia sridt fhar Sisps waldia 4o Siw HEamed do
Sl divsgr fibar feffder ceataviees sceifiscangzne sz, V) it dissfimtian, g
fasimiier 3o erazeIdD (oY) BRICE, el Ied Afell GEEdell 0-§LRE4 33 U D
Jnemar. Vi) e fafdeT Fdeters wmor SR seer 209 Baiw 95.€.2090 ¥ g
Tea. s wiqot ausiter dasmie www.ireps.gov.in 2 3o snga feftad Fqot queiar
femmofier I EraEeITd (B TECHE, Hi JCSCHS AEN “Fae Boepa” G

<geit g-fifdaT 5@= . CR-DRM(W)BB-2024-23 of 20.09.2024

IR 9 W e TS P I AT S8 Ty & 424




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

THURSDAY, SEPTEMBER 26, 2024

{Cionfrmed from praviods page...|

The |ssue is being made through the Book Building Process, in terms-of Rule 19(2){0)(1) of the Securities Contracts (Regulation) Rules, 1957, as amended (*SCRR") read
with Regulation 253 of tha SEBI [COR Regulations, the issue is being mada for allaast 25% of the post ssue paid up equity share capital of our company. The issue s baing
made through the book beliding process wharein not mara than 50% of the Net Issue shall be avadabie for aocation on a proportionata basés to Qualified Institutional Buyers
{"QBs") (the "0I8 Portion”), pravided that cur Company in consultation with the BRLM may allocate up to 60% of the QIB Portion to Anchor Investors on 4 discretionary basis
(the “Anchar Investor Portion™). One-third of the Anchar Investor Portion shall be resarved for domestic Mutual Funds, subject to valid Bids being recaived from the domestic
Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscription or non-allocation in the Anchar Investor Portion, the balance eouity shares
shall be-added to the QI8 Category, 5% of the QI8 Portion (exchuding the Anchor Investor Portion) shall be available for aliocation on a proportionate basis fo Mutual Funds
anly, and the remainder of the (MB Portion shall be available for allocation on a propartionate basis to all Q1B Biddars (other than Anchor Investors), including Mutual Funds,
suhject to vakd Bids being received af or above the Issue Price, However, if the agoregate demand from Mutual Funds is iess than 3% of the (B Portion {excleding Anchor
[nvestor Partion), the balance Equity Shares available for afiocation in the Muteai Fund Portion will be added to the remaining QI8 Portion for proportionate allecation to QIBs.
Further, not [ess than 15% of the Bet [ssue shall be available for albocation on a proportionate basis to Non-Instiutional Bidders and not less than 35% of the Net Issue shall
be available for allocation to Retall Individual Investors In accordance with the SEBI ICDR Regulations, subject 1o valid Bids being received from them at or above the |ssus
Prica_All potential Bidders (except Anchor Investors) are required to mandatorily utilize the Application Supported by Blocked Amount ["ASBEA™) process providing details of
thair raspective bank account (Including LR 1D for R8s wsing UF Mechanism), in which the corresponding Bid Amounts will be biocked by the SC5Bs or the Sponsor Bank,
a5 appicable. &nchor Investors are not permitied to participate in the Issue through the ASBA process. For details, see "lssue Procedure” on page 312 of the Red Herring
Frospectus,

Bidders / Applicants should note thal on the basis of PAN, DP 1D and Client 10 as provided in the Bid cum Application Form, the Bidders/Applicants may be deemed o
have authorized the Deposilories to provide to the Registrar to the Issue, any requested Demographic Details of the Bidders/Applicants as available on the records of
the depositories. These Demographic Details may be used, among other things, for or unblocking of ASBA Account or for other correspondence(s) related lo an Issue.
Bidders/Applicants are advised 1o update any changes to their Demographic Details as available in the records of the Depository Parlicipant to ensure accuracy of
records. Any defay resulting from failure fo update the Demographic Details would be at the Applicants” sole risk. Bidders /Applicants should ensure that PAN, DF ID
and the Client ID are correctly filled in the Bid cum Application Form. The PAN, DP ID and Client 1D provided in the Bid cum Application Form should match with the
PAN, DP 1D and Client 1D available in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected, Bidders/Applicants shonld ensure that
the beneficiary accoun! provided in the Bid cum Application Farm is active.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main obpects and other abjects of our
Company, seg “Hizlony and cerfain Corporate matfers”™ on page 152 of the Red Herning Prospectus and Clawse |l of the Memorandum of Association of our Company,
The Memorandem of Association of our Company is 2 material documeant for inspection i relation to the issue. For further details, see the saction "Materal Cantracts and
Docurments for inspechion” on page 373 of the Red Heming Prospectus.

LIABILITY OF MEMBERS AS PER MOA: The Liability of the members of the Company is Limited.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorised share capital of the Company is T 25,05 00,000 /- divided into 2,50,50,000
Equity Shares of ¥ 10/- each, Tha issued, subscribed and paid-up share capital of the Company before the Issueis ¥ 17,08,00, 700 divided inte 1,70,80,070 Eqguity Shares
of T10/- gach. For detalis of the Capital Structure, see “Capilal Structure” on the page 76 of the Rad Herring Prospecius

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:

ORIGINAL SIGNATORIES CURRENT PROMOTERS
Name of Promoters Face Value (¥) | Mo. of Shares Name of Promoters Face Value (T} | Mo, of Shares
Mr. T Balakumar 10.00 4 500 M. T Balakumar 10.00 B4 57,700
Ms. Sudha Alagarsamy 10.00 2,900 Ms. Sudha Alagarsamy 10.00 28,566,450
Mr. Venkadasamy Thirupatis 10.00 1,000
br. Zolaisamy Solaisamy Alagarsamy 10.00 1,000
Ms. Ramasamy Pramavathi 10.00 1.000

Detais of the main abbjects of the Company &5 contained in the Memorandum of Association, see “Hisfory and cartain Corporate maifers” on page 192 of the Red Herring
Prospectus. For details of the share capital and capltal structure of the Company see “Capifal Structure ™ on page 76 of the Red Hermng Prospecius

LISTING: The Equity Shares offered through thé Hed Herring Prospectus are proposad to be listed on the SME Platform of BSE Limited (*BSE SME"). Dur Company
has received an “in-principke” approval from the BSE for the listing of the Equity Shares pursuant 1o letter dated Seplember 24, 2024, For the purpases of the |ssue,
the Desipnated Sfock Exchange shall be BSE, A signed copy of the Red Herming Prospecius has been defivered for registration to the ROC on September 24, 2024, and
Prospecius shall be dellvered for filing to the RoC in accordance with Secton 26(d) of the Companies Act, 2013, For datails of the material contracts and documents
availabbe for inspection from the date of the Red Herring Prospectus up fo the Bid' Issue Closing Date, see “Material Confracls and Dociments for inspeciion™ on paae 373
of the Red Herring Prospectus.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA {“SEBI"): Since the issue is being made in terms of Chapier IX of the SEBI (ICDRY Regulations,
2014, the Red Herring Prospectus has baen fiked with SEBL. In terms of the SEB! Regulations, the SEBI shall nat issve any observation on tha Dfer Document. Hanea there
is no such specific-disclaimer clause of 3EBL. However, investors may refer to the entire Disclaimer Clause of SEBI beginning on page 289 of the Bed Herring Prospecius.
DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE): “it Is to be distincthy understond thal the parmission given by BSE Limited should nat in any way be
deemed or consfrued that the Dffer Document kas been cleared or approved by BSE nor does | cerfify the comectness or compleieness of any of the contents of the Offer
Documeant. The nvestors are advisad 1o refer to the Ofter Documant for tha Tull tex of the "Disclalmer Clause of BSE'"."

GENERAL RISK: Investments in equity and aquity-related securiies involve a degree of nsk and investors shoukd not invest any funds in this issue unless they can afford
1o take the risk of losing thelr investment. Investors are advised to read the risk factors carelully before taking an investment decision in thes 1ssue. For taking an investment

decision, imvastors must rely on their own gxaminaton of the Issuer and this Issue, including tha rsks involvad. The Equity Sharas have not been recommendad or approved
by the Securities and Exchange Beard of India (*SEBI™), nor does SEBI guarantes the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention
of the investors is invited to "Risk Facfors” on page 33 of the Bed Herring Prospactes.

BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

i

GRETEX CORPORATE SERVICES LIMITED

A-401, Floor 4th, Plot FP-616, (PT), Naman Midtown, Senapati Bapal
Marg, Mear Indiabulls, Dadar (w), Delisle Road, Delisie Road, Mumbai,
Mumbai-400013 Maharashtra, India

Tel. No.: +91 96532 49863

E-mail: infof@gretexgroup. com

Contact Person: Ms. Meha Maiyan

Website: www.gretexcorporate. com

SEBI Registration Number; INMOODO12177

CIN: LY4999MH2008PLC2681 28

a) Bigshare Services Pvt. Ltd.

BIGSHARE SERVICES PRIVATE LIMITED

S6-2, Bth Pinnacle Business Park, Mahakali Caves Road, next to Ahura
Centre, Andheri East, Mumbai- 400093, Maharashtra, India

Tel No: +91 -22-62638200

Email; ipoc@bigsharenline.com

Wehsite: www bigshareonline.com

Investor Grievance E-mail; investor@bigshareonling.com

Contact Person: Mr. Ganesh Shinde

SEBI Registration No.: INRODODD1385

CIN: U%9999MH1994PTC076534

COMPANY SECRETARY AND COMPLIANCE DFFICER

SUBAM PAPERS LIMITED

CIN: UZ1012TN2004PLC054403

Mr. Poovalingam Nagarajan, Company Secrelary and Compliance Officer

5.FNo.143-146 Vaduganpatt Village Nadukabiur to Tirunelveli, Tirunebveli, Tirunelvel Taluk- 627010, Tamil Nadu, India.
E-mail: info@subampapers.com | Website: www.subampapess.com

SUBAM

o000®
| Fudey i soa e |

g

Investors can contact the Compiance Officer or the Registrar to the Issue in case of any pre-lssue or post- issue related problems, such as non-receipt of

letters of allotment, credit of alloted shares in the respective beneficiary account, glc,

Availability of Red Herring Prospecius: [nvestors are advised 1o refer to the Had Herring Prospectus and the Risk Factors contgined therein, before applying in he issue.
Full copy of the Red Herring Prospectus will be avallable at the websita of SEBI al www.sebigov.in; the websita of Stock Exchange al www.bseindia.com, the website ol
ERELM at www. gretexcorparate.com and website of Company &t weiw subampapers.com.

Availability of Bid-Com-Applicalion forms; Bid-Cum-Application forms can be obiained from the Company: Subam Papers Limited, Book Funning Lead Mznaper Gretex
Corporate Services Limited. Application Forms can also be obtined from the Stock Exchange and kst of SC58s avadable on the website of SEBI at www.sebi.govin and
website of Btock Exchange at www.bseindia.com,

Application Supported by Biocked Amount (ASBA): All investors in this issue have to computsarily apply through ASBA. The investors ane required to fill the ASBA form
and submit the same 1o thair banks. The SCSB will bock the amount in the account as per the authority contained in ASBA form. On allotment, amount will be unbdockad
and account will be debited: only to:the extent required to be paid for allotment of shares. Hence, there will be no need of redund.

For more details on the issee process and how fo apply, please referto the detalls given in applcation forms and abridged prospecius and ziso pleass refer to the chaptar
“Iesue Procedure ™ on page 312 of the Rad Herring Prospectus

BANKER TO THE ISSUE: AXIS BANK LIMITED

All capitalized terms used herein and not specificatly defined shall have the same meaning as ascribed to them in the RHFP
For Subam Papers Limited
S/~
Mr. T BALAKUMAR
Designation; Chairman & Managing Directar
DIN: (0440500

Subam Papers Limited is proposing, subiect to market condifions and other considerations, public issue of its Equity Shares and has filed the Red Harming Prospectus with
the Reqgistrar of Companias, Channai, Tamil Nadu on Seplamber 24, 2024, The Red Herring Prospectus is available on the website of the Book Running Lead Managear www,
gretexcorporate.com the website of the BSE iLe., www bseindia.com, and website of our Company at www subampapers.com

Imvestor shoeld note that investment in equity shares involves a high degree of risk. For details, investors should refer to and rely on the Red Hermng Prospectus, including
thet section titled “Risk Factors” of the Red Herming Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registerad under the US
securities Act (“the Securities Act”) or any state securities laws in United States and may not ba issued or sold within the United States or to, or for the account or benefit
of, "LI.5, persons” (as defined in Regulations under the securitias Act), except pursuant to an axemption from, or in a transaction not subject to, the registration requirements
of the Securities Act of 1933,

Date: September 25, 2024
Place: Tirenetvali

&d8aaz

NIDO HOME FINANCE LIMITED

(formerly known as Edelweiss Housing Finance Limited) (Nido),

Registered Office Situated At Tower 3, 5th Floor, Wing B, Kohinoor City Mall, Kohinoor
City, Kirol Road, Kurla (W), Mumbai — 400070. Regional office at - Office No. 407-410, 4th Floor, Kakade Bizz
Icon, CTS 2687B, Ganeshkhind Road, Bhamburde, Shivaji Nagar, Pune, Maharashtra 411016

DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002
Notice is hereby given that the following borrower/s have defaulted in the repayment of principal & interest of the loan
facilities obtained by them from the Nido and the said loan account/s have been classified as Non-Performing
Assets(NPA). The Demand notice was issued to them under Section 13(2) of The Securitisation and Reconstruction
of Financial Asset and Enforcement of Security Interest Act 2002(SARFAESI Act) on their last known address. In
addition to said demand notice, they have been informed by way of this public notice.

LUPIN LIMITED

Registered Office : Kalpataru Inspire, 3rd Floor,
Off Western Express Highway, Santacruz (East), Mumbai, Maharashtra, 400055

NOTICE is hereby given that the certificate for the undermentioned securities of the
Company has/have been lost/misplaced and the holder of the said securities/applicant

dana simerE am e

punab notional bank

HTlF T TErE

Circle SASTRA Centre Surat
1st Floor, Meghani Tower, Station Road, Surat, 395003 Ph. : 0261-2454543 email: cs8323@pnb.co.in
Appendix-IV [See Rule 8(1)] POSSESSION NOTICE

has/have applied to the Company to lssue duplicate certificate.

Any persan who has a daim in respect of the said securities should ladge such claim
with the Company at its Reqgistered Office within 15 days from this date, else the
Company will preceed to issue duplicate certificate without further intimation.

Whereas, The undersigned being the Authorised Officer of the Punjab National Bank under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of Powers conferred under Section 13(12)
read with [rule 3] of the Security Interest (Enforcement) Rules, 2002, issued a demand
notice dated 28.12.2023 calling upon the borrowers/mortgagor M/s Pawanputra Fabtex

ggit;iljdc;rf];:\:uigg;)\;vgséivseicgsritli;sae?utstanding Dues, Demand Notice sent under Section 13(2) and Amount , . DT":E e Mame of the Kind of Securities No.of Distinctive Pvt Ltd, Mrs. Meera Khaitan (Director and Guarantor) and Mr. Anil Kumar Khaitan
: ofice is hereby given that the share (Director and Guarantor) to repay the amount mentioned in the notice being Rs.
1. Name and Address of the Borrower, Co Borrower, Guarantor And Loan Amount:- . . . certificates nos 10798, 193010, 321427, :?:I':l?l: No. And Face Value Securities Numbers 30,49,838.40 (Rs. Thirty Lacs Forty-Nine Thousand Eight Hundred Thirty-Eight and
KIRAN BAJARANG BUTE (Borrower) & DEEPALI KIRAN BUTE (Co Borrower) Res Address: Shivkrupa Jilha Prishad 425523 for 150 sharas bearing distinctive _Paise Forty Only) as on 30_11_2023 (inclusive of intere_st up to 3()._1 1 _2923) with further
ER?J?J;\@' lf(?_;\m/sggggaé\:l;%rlavggir ;S,ngec; r5n4e§tasng|;)||a ?;6143(:.0 ot nos 492839-492863, 140341418- LATECHITTA | EQUITY 2/- PAIDUP 1200 3328301-3329500 interest and expenses within 60 days from the date of receipt of the said notice.

Loan Amount: Rs.18,31,159)- (Rupees Eighteen Lakh Thirty One Thousand One Hundred Fifty Nine Only) 140341442, 574406579-574406628, RANJAN The borrowers having failed to repay the amount, notice Is hereby given to the
: Rs.18,31, p 9 y y NI Y : i CHONGDER Borrower/Guarantor/Mortgagor and the public in general that the undersigned has taken
NPA Date: 04-09-2024  Demand Notice Date:- 10-03-2024 PSED )BT T ET N0 possession of the property described herein below in exercise of powers conferred on

Amount Due in: Rs.16,33,661.90/- (Rupees Sixteen Lakh Thirty Three Thousand Six Hundred Sixty One and Ninety Paisa 03754567 standing in the names of Ramash L/F No. - - : : :
. . . him/her under Section 13(4) of the said Act read with Rule 8 of the Security Interest

SCHEDULE OF THE PROPERTY:- All The Part And Parcel Bearing Godown (Gala) No.G-24 Arean Admeasuring 19.49
Sq Mtr, Ground Floor In The Project Known As Central Heights Situated At City Survey No.13488 Within The Limits Of
Kupwad Muncipal Corporation Sangali District Sangali And Taluka Miraj. The Said Property Is Bounded As: East:
Godown Gala No.23 West: Godown Gala No.25 South: Godown Gala No.17 North: Side Marjin.

2. Name and Address of the Borrower, Co Borrower, Guarantor And Loan Amount:-
PANKAJ PRAKASH BHAVE (Borrower) & JYOTI PRAKASH BHAVE (Co Borrower) Res Address: Flat No. 106, G2
Building, Anandgram Society, Yavat Tal- Daund Dist- Pune 412214.
LAN. No.: LPUNSTH0000087694 Loan agreements Date: 26-03-2021
Loan Amount: Rs.10,25,000/- (Rupees Ten Lakh Twenty Five Thousand Only)

NPA Date: 04-09-2024 Demand Notice Date:- 13-09-2024
Amount Due in: Rs.7,96,264.68/- (Rupees Seven Lakh Ninety Six Thousands Two Hundred Sixty Four and Sixty Eight
paisa Only) With further interest from the date of Demand Notice 13-09-2024

Ceshimukh in the books of LARSEN &
TOUBRO LTD,, has ! have been lost |
mispiaced [ desiroved and the advertisar
has [ have appled 1o the company for issue
of duplicate share certdicates in lisu thereal
Any person who has | have claimon the saxd
shares should lodge such claim with the
company's ragistrars and transfer agants
viz Kfin Technologles Privale Limited,
salenium ower b, plof no: 31-32 Gachibowli,
Financial Districi, Manakramguda,

Place: Kolkata | Date: 260924 | Applicant: Anirban & Anshuman Chongder The Borrowers/Guarantor/Mortgagor in particular and the public in general is hereby

cautioned not to deal with the property and any dealings with the property will be subject to
the charge of the Punjab National Bank for an aggregate amount of Rs. 30,49,838.40 (Rs.
Thirty Lacs Forty-Nine Thousand Eight Hundred Thirty-Eight and Paise Forty Only) as on
30.11.2023 (inclusive of interest up to 30.11.2023) with further interest and expenses
thereon until the full payment.

The borrower's attention is invited to provision of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured asset.
Description of the immovable Property
All the piece and parcel of immovable property in the form of factory situated on land bearing
Plotno G-13, in Navapur Industrial Area, within the village limits of Kothade and out of limits of
Navapur Municipal council taluka- Navapur and Registration district Nandurbar, containing by

FORM A
PUBLIC ANNOUNCEMENT

(Under ifation & of the Inzedvency and Bankruptey Board of fndia

{Iinsavency Resofution Process for Corporate Persons) Regiations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

XREIA WARAI DEVELOPERS PRIVATE LIMITED

SCHEDULE OF THE PROPERTY:- All That Part And Parcel Of Flat No. 1106 On 11th Floor Having Carpet Area Adm Hydesabad - 500032 within 15 days from RELEVANT PARTICULARS :

, T . ; : ; ; I e e e et e L N oo admeasurement 750.00 sq mirs or thereabouts and factory work construction thereon.
18.54 Sq. Mir With Dry Balcony Adm Area Of 1.58 Sq. Mir, In Building ‘Mantra Residency’ Of Wing B4, Gat No. 1, Village the date of this notice failing which the L | Marre of conporate detior | Hre Wersl Devefopers Private Limiied Owned by M/S.Pawan utr: Fabtex Pvt Ltd (Director- Mr. AninKumar Khaitan) Bounded As:
Nighoje, Tal- Khed, Dist- Pune 410501 Within Jurisdiction Of Sub Registrar Khed. company will proceed to issue duplicate 2, | Dot of e poration of comporite debior | 15 May 2013 Y h'PIy " G ' SD DG Rosd. West Oaor S . East. oty 1D y
You the above Borrower/s are therefore called upon to make payment of the outstanding dues as mentioned hereinabove share cerfificatels) in re + of the said 3 | Ashorty under which comporste delior | ROCPune orth: Plot No. G/12, South: oad, West: Open Space, East: Entry .
in full Within 60 Days of this Notice failing which the undersigned shall be constrained to take action under the SARFAESI ' ¥ A i incorporated | registerc Date : 20/09/2024 | Place : Nandurbar Authorised Officer, Punjab National Bank
act to enforce the above mentioned securities. Please note that as per Section 13(13) of the said Act, you are restrained Shares. T e I;;m;" T, 7 Ui Linhilty | U450t 2PTC A T406 : . :
from transferring the above-referred securities by way of sale, lease or otherwise without our consent. Diate : 260972024 ' $§D'1 mr_ﬁ" < mnx:rsn—‘- Lr-ia:{-:r £ =i
Date: 26002024 FOR Nido Home Finance imited Place MAITCA! Names of the shorehldor = ks of Ve regeer e v | Mo T P 528 P o ~ennecy FEDERAL-MOGUL GOETZE (INDIA) LIMITED

(formerly known as Edelweiss Housing Finance Limited) LS hemedh Degwriin gy || Nl CIN: L7489801 1954PLCO02452

Registered Oifice: DLF Prime Towers, 10 Grownd Floor,

e e—— —— T ‘
iy Sl ot i | F- 79 & B0, Okhia Phase- | New Delri- 110020
FORM A + | Estimated déte of dosure of rscivency | 25032005 Corporate Office: 10t Floor, Paras Twin Towers, Tower- B, Seclo- 54
PUBLIC ANNDUNCEMENT rﬁdumrrm _ Goif Course Hoad, Gurugram-122002
{Lindér Regulation & of the insolvensy and Bankruptey Board of india & g, |Merme and regstration number of tha | Vikas Khhand Website: www federaimogulgoetzemdia net
(nsalvency Aasolution Procass for Comporate Parsons) Aagulations, 2016) 8 (Irscihrny profissionsl acting s irfenim | [BEYPACOLP PO2TIR/ 2002 2003/ 14194 Tel. - +31 124 4TB453; +31 11 4905 7597, E-mall ivestorgrievanceSitenneco com
FOR THE ATTENTION OF THE CREDITORS OF o Lel __|mesoiution professional L NOTICE
H|G-|'" HEALTH FLMTEH FHW-*-TE LIHHTEB 3 5 g, |Acddness and el of the inbarim 103, Palm Acre, Sunder MaRar Road Mo, 1, holiweny .
RELEVANT PARTICULARS D =5 | ressciuton professicral, s mgisered. | Vilage, Kalire, Momiai SD0088, Inck The Notice is hereby given that pursuant o Sections 1ﬂ~1§| and 110 of the
S = _|wathithe Bosrd | Cnfbgabthan@emaloom 0 Companies Act, 2013 (the 'Act’) read with rules made thereunder and
1. |Name of compaorate debtar RIGHT HEALTH PLATTER PRIVATE LIMITED QL =) 100 Acklresss sl el i be used ki 910, 3th Floa Amera Shova, Cpposte Damoder Park, applicable guidelines/circulars issued by Minisiry of Corporate Alfairs
Date of Incarporabion of corporale - 5 ) pamespondence with the interim Metyarand Nogar, Ghathkoper West, Mumbai400085 ("'MCA Circulars’) and Regulation 44 of SEBI (Listing Obligation and
2 | dehtor 0801 2020 — LDL | |remchuton prolessional werBlkpgai.oo Disclosure Requiremenis) Regulation, 2015 and other applicable laws
- s c 11 Last date for submiesson of dairs 08102024 Rules and Regulations, i any, in this regard, members may nole that
g, |ulory tnder wiich comorle | aoc. ghennal = = | J12 Gosses of crectors, ey, urcer e | izl Estte Alotes (e Bues) FEDERAL-MOGUL GOETZE (INDIA) LIMITED (ihe ‘Company’) is
detror is incomporated / registerad = . — b s R proposing to seek consant of the mambers through Postal Ballol by way
4 EII'.ITF!I'.:IH[H [dentity M. / Lirmited | . ommm - UE?:I"'.-.'II!'I-I."E!-WWDH'IEHH'I e (B e ] of Ordinary Resclution via remole e-voting only (“remote e-vot ng',
Liability Identification MNo. of L5134 THN2020PTC 33700 E mlmm- . which will ba sant o the members in due course. The details of the
corporate dedior = - hawmess o Insohvency Professionat 1. Digtli Mundra process and manner 10 casl vota through remote e-voting facility will be
ls Address of the registerad office | Registerad Office: Mo 11563, Py =) dertiied to ot as Authorised IBERAIPA O/ IP-POZEAL 203 2004, 24266 provided in the said Nobce
and prncipal office (f any) of | Dr. Radhakrishnan Satl, 3rd Flooe, North Fat, g e e | | e An electronic copy of the Notice will be sent only by emal to those
corporate dedior Mylaare, Chennai-600 004, Tamd Nadu, India, : = IBE/PA 0O ACAIND0448, 20205 2004 4348 TS WHOMES-CRE, SOUISNS B (RESICE/_JNeREci Wit 1o
Factory sitiated af Plof Mo & 2, Satara E"""‘ S Fe e ot = Company’ Deposiiory Participant(s) at on Friday 27th September, 2024
Mega Foods Park Pl Ltd, Gate No.1288-1, WV, 3. “Eabliori Magutt ("cut-off date”) fixed for the purpose. The notice will also be available on
1288-2, 1490-1. 1490-2. Degaon, Satara “ ' , oD AT Company's websile at hitp./'www.federaimoguigoetzeindia.
Maharashtra-415 045 i ' :ﬁfﬂﬁi:zﬁﬁ EY A net'webliny_postalballobLhim:. websiles of siock exchanges ie
- - e National Stock Exchange of India Limited snd BSE Limited at
nsolvency commencament date % = 14./ia) Fetevant Forms ard (6] pey Wb govin,oms, downloads :
{9 |y respect of comorate debtor | 20-00-2024 (Order received on 23.09,2024) D M De‘:‘llj.r.ﬂ L Ahorized representatives | ) Hpsy wwadbbi goingrschvency-prosessional mtmmf::‘ttzflm‘h“m::ﬁ?ﬁm:ﬁmtw ¥ 50 On e
3 BHiT L ima i i at; | M J"'ﬂ"-'\‘ﬂ.“ " "
; Ef:iﬂf]fffﬂifﬁ]ﬂﬁ“}]““;;; . |19.00205 dJ .-E — ot = hensts G Tt e Natonal Gommany Law ol Fas sira e | | The Members holding shares in physical mode and who have not
NN 'A 2 S oo - m — U; ﬂgw;?ﬁﬁtnlzﬂﬁﬂﬁﬂ?mﬁ;ﬁm regalution progess af he Mrbla Wakal Lipcinlsd thl:-t;:;ll:rl'lmldm:ﬂ:f:!e& al'HI:I gy oo | I'nu:.'l:lru-r'!;: ml!t':}ll}i(':{nﬂmﬁny
dAIME al reiis r L K = MR © = : e ' ; Fa nra l'ﬂ-qu&ﬂ- Oy LI e ir el addresses ! WY H‘q B 'EF‘S oar
{8 ; o= NS, Rongali Sridevi The cret  Xrbia Waral Devel Private Limited, sre heraby called upon to subms? .
the insolvency professional acting |E:.E;:|P.5_.gur}3.-|p=.r;-nnu1;z.-z'mE.mw.-mus N ¢ = q>,) thalr IBIMS, with SIo0f o ar bafore OBt Octobet 2024 1 tha Interi rasalLtion & Share Transfer Agent (RTA') Le., Alankit Assignments Limited ot
A EINNIY TREORAIGH NES SO > = .ll= ?ﬁﬁﬁﬂlﬁéﬁﬂﬂﬁf?Eﬁﬂmmﬁa’fﬁiﬁw'uﬂia}g}elec:mn.~n eang only All athe cmal: daftisositoom; Webste: hitpa:fweorslansit.coml the
ikl T 43l i e Ll b ]| I i = '
Iy Address and e-mail of the interim | Old Ko, 110, Naw Mo 178, Rangaralapuram - m .2 X Eredors may submit the :!aln'ls'nﬂhmn-::ln_mrsnr-.ﬁmmurwalmmm: rr:-aarr:'sl-. Mnn'lil::ur:ﬁ. I'-nldlr? shares IIru gglrmmrmlm-l:ﬁ tI'1"l'l:l'l:l~\'.1l Ilﬂj rummmm: 8]
* |resolution professional, as Main Road, Kadambakkam, Chennai- 500024 w : - D A firancial creditar I:-elun_g_.!ngmf i, s liated agairist the: entry Mo 12, shsl| |n-:|||:ﬁt:.'-|'.:. regislenupdate their emall addresses with the relevant posIory
registered with the Board Tamil Nadu 600024, — i = L. ;E,Ei'f’-;ﬁirﬂ?;rﬁ?ﬁ'ﬂ.’fﬂ'ﬁfﬁﬁﬁﬁ ::.l?;fnﬂfrfﬁﬁr'fl-'ﬂ'ﬁfﬁéfﬁ?iﬁﬂﬁ.’ifﬁ g
Email I srca_2003&vahoo.co i — = L [Real Exlate ABattee} in Farm CA, - ' h ; ) The Nolice of Postal Ballot will be senl lo the shareholders in
HEH#’@?TEE = e y m m o s Submission of falsa or misteading prosds of claim sha¥ atiract penaltics. Vil Khjyaai accordanca with the applicable lows on thair amail addreasses
. — | - Dat o 5 n
y | ddress and e-mail to be used for | No.16 sivaji street, TNagar, Chennal G00017 b nfjd = Phcn;z oy 1y \iterien Resahition E‘.E-‘T.‘rﬁ:“l shortly For Federal-Mogul Goetze (India) Limited
comespondence with the intesim | Email 14 cirp righthealth@ gmail.com O D (= IP sgistration o, IBEI/IPA-DOL/P-P-02T 38/ 2022-2025/14154 Sdl-
resslption professional ORa4 a7 T2 x - >~ - (AFA Moy A48T/ 141%4,/02/ 171024, 106124 - Validity Date: 17,/10/2024) (Dir. Khalid ligbal Khan)
11 {Last date for submission of claims | 04.10.2024 o (e ) & E ;l:.;:_!::_nw-n - m:-mmm DhclnrvLm'IHInEFm“T;mr Secretary
Classes of craditors, If any, under o G s =2/ . I . .. 2
7 clawsa (b of sub-sechon (GA) of Nt Anciicaiis — dJ G N
"“section 21, ascertained by the Ll o = — CLASSIFIED CENTRES IN MUMBAI h SMEG SMFG India Home Finance Co. Ltd.
inteesm resolillon professional o= Becjay Ads, . ; : {Formerly Fullerton India Home Finance Co. Lid.)
T Nﬁnrlnﬁlﬁﬁy T e e 926/ 56051035, gﬂ_@ﬁﬂﬂk ti Corporate DFF. ; 503 & 504, 5= Flocr, G-Block, Insipre 3KC, BXC Main Rozd, Bandra Kurla Complex, Bandra {E}, Mumba-400 051
o Profassionals kentified to 3ct as S R Regd. 041, : Magh Towers. 3% Fonr Qid No, 307, Mew Moo 165, Pnnarnail:—e Hign Hiad MJ"H'!'I}:"H. (hernal - 600 195
Butharised Represantative. of PRGN Byculla (B), 048 | 23714748, POSSESSION NOTICE FOR IMMOVABLE FH'I‘JFEHT"I' [(Appendix IV) Rule B{1)]
creditirs in 3 class {Three names o WHEREAS the imdersigned being the Authorized Officer of SMFG India Home Finance Co. Lid. (Farmerly Fullerton India Home Finance
for each class) 25:5,,‘,’;’,’,";‘;,’:;””""* Go. Ltd) a Housing Fnance Company [duly registared with National Housing Bank (Fully Ownad by BB (herenarter relerred to as
|2} Relevant Forms-and o [ cne 002055000 "SMHFE") under Seciustisation and Reconstruclion of Fnancial Assests and Enforcement of Security Interest Act, 2002 (54 af 2002},
1alivy o [HI,“_*I i b i (@) https./ibbi gov.inhome/downipads Fulrani Advig. & Mbdg. and in exercise af the powars confarred under Section 13012) read with Rige 3 of the Security interest (Enfarcement) Rusas, 2002 issuad
it nt.:t'u AL "‘r”.l bile-at (b Mot Apphable B o Demand Modice dated menfioned below snder Section T3(2) of the said Act calling upon you being the borrowers [names menfioned
i b bk el HELTS B PRI Y DRI RRR) below) to repay the amount mentionad in the said nofice and intarest thereon within 60 days from the date of receipt of the said notics, The

Motica s hareby given that the National Company Law Tribunal, Division Bangh(Court-)
Chennai has ordered the commencemant of a corporate insolvency resolution process of
[e RIGHT HEALTH PLATTER PRIVATE LIMITED on 20.09. 2024,

The greditors of RIGHT HEALTH PLATTER PRIVATE LIMITED, are hesaby caled upon to
subkmit their claims with prood on or before 04.70.2024 1o the inderim resolution
profassional at he-address mentioned agaanst anbry Na. 110

Ganesh Advertising,
Abdul Rehman Street,
Phone : 2342 9163 | 2341 4596.

borrowers mentioned herein below Raving Tailed to repay the amound, notice is hereby given to the bomowers mentioned herein belomy and
to the public in general that the uncersigned has Taken Pozsession of the property described herein below in exercise of powers conferred
on me under sub-section (410f Section 13 of the ACt read with Buée 8 of the Security mterest (Enforcement) Rules, 20072, The bomowers
mentioned hera in above in particulas and the public in geraral are hereby cautionad not to deal with said property and any dealings with
tha property will e sebsect 10 the charge of “SMHFG™ for an amount as mentionad hivein under and inferest thargan,

J.K. Advertisers,
Hornimal Circle, Fort.
Phone : 22663742.

Mani’s Agencies,

>
-
D
K=
m. E Opp.G.PO., Fort. Et' mma .1‘ “ln lmr‘“ mmlu mm nm ..I
The financial credors shall submit their claims with proof by eigcironic means only. Aliother » O floneizcoii00s s M I Guarantoris) LAN Descriplion of Secured Assets (Immovable Proparty) Date & Amount jou
ceeditors may subanit the clams with proafin parson, by post ar by alectranic means 2 "E o ’ - T T o B The Fossets
Submission of false or misteading proots of claim shall altract penatties, o — R 8 Tk Fice el of Flat Mo, 001, Blda, o :? f
Name: M. Rangali Sridav >< % Mobile : 9520460262 :;‘“"J'TL;F!::I'T_:' T“TE'#T"HHT m;“mt 45;: ! Af: eripiirﬁ?t Hsiz!ﬁn:f:ﬂzl? 0
et - - Ll obue - : : aa / Buill Lip Area, In The Buildirg Known A% Atharva sha . 25,02,
Interim Resofution Professionz of o= i R Ad LAN :- B15139211354885 | . - p _ .
IR L L S & | [GmmE 7 1 dmar Mahesh ghai | . 162, Hisa o, A/ 1 Fvenue ilage|  Two Thausand Two | 23.09.2024
Date : 26.09.2024 IBBVIPA-D03/IP-ROD01 7 2/2018-2018/12105 S5 = ot ozsze0s Shah Hw-gm mﬁ Eumﬁ: B i Fond, Rt Dokt n'-'es?p Hundsed Eighty and A
) 7.5 ) {5 f Aalid ued z Pinto Advertising, T it B 3 X [ 2 ; .
A el b R L = _qg" 1},4,:’5,‘,‘5"?””’;37;070 o N digae ) Taluka and District Pafghas-401 501, Within The Liméts of Gram | Paise Thirty Nine Only)
T, e Mobile : 9869040181. Panchayal Kurgaon, In The Repistration District Sub-Distict| ason 28.08.2024
= Premier Advertisers Palﬂ"ar 'I. EUiE—aE
= O
h m Mumbai Central Sd'-"

Mobile: 9819891116
Biahoinad Officer,

Sarjan Advertising,

Thrdoo, Place : Paighar, Maharashira SMFG INDIA HOME FINANCE CO. LTD.
il Date : 23.09.2024 (Formerly Fullerton India Home Finance Co. Lid.)
financialexp.epapr.in Pune



www.navarashtra.com

K st

I ﬂ E /navarashtra

), 2 AR 202 | STCISTOE

frafd 2[eeh seavard Sieere) Jearees Hieree cerean Ui STPTERTO I Bl U er

ST SR e

B FicT TRE Feld hsae FHice JATONT

e o ?émwm.ﬁauaﬂaﬁammﬁﬁ
ST A T [ S O SRd. W
YERIRTA ORI BT RIS
SAREHIHEN Hic S T DRI ATHN BB ghess s sreveery B el Feviet fredes wi
WWWWWW SRTCIT ARAATRT AVTRBIA! Feses ST TR,
R A0 TS SOTERRIS FE0TT STe. W il & e Sad-aien S fidd
DR TSI SleoaTeHR 3o ohg; IR ShicT IRTRIE I eIt A= Sd=aest &t 0 et

i =i e & fafd Yo Aigdn THIId a6

Fo! TI. S QISR el A0 SRS Ui vk 312,

ST, e fHe3d RIS ST 1T A==l =RE

IR il [T ol IR, ST el [T ot
@ SSIRHEN SR TS GOl ARl W
SHANAT RO UdRA TR fEeh
fewames TR fiia sidt o fafa Yoo sefamar=n
frofar xcest. g AeGell 1 A=Al kil et

FTest 3.

B IR Raiydf fivesona e A
T B SN ACHAFS AGAER T HL e o iy cofere) S0 96T 5
FAAHS FHiel HETHST 3. W FEAA  rerie ezt axeiol GAR 99 &R

TREICYIR 3T 3T,

W ST 31T FEUTST “des AT JAOT ST A’ 3TOMAS!

Tiuese SR || weoo ‘sqﬁﬁam'r T

W T ST ST 377d QU fhed fUuesana areTR Afdid
§¢Ro B TR ARRIST TSTR Al Yoy FU &R feesl 312,

HIBAN TG

\ IV, (ST.) HERW IT SRERGH & UR=R Fdl A= S8 .
TS AT ¢ SR AT TR TSR e e o (ol S

T B faeE: 2 A 9 T g
a5 YRS BT Feara i #,
arls ien T e sefa @ de
el ¥ il fera @ fame e w1 A
ueE A e e A S
SRR, af AR o fi® 14/7/3e3%
mmmﬁ:ﬁmmm

BT T IET SIS '
RN ATUIhS Goe hid STHCTSRS
oy 1o ua 2Tl Ud fSieRlde
G B URERA TSR T
TR HAT e fSeena e
QT SO 2 T Tdieh el
3 SffeR AT hlool TSI TR hieed
TWEFeS  SREHGH & TR S Wl
i oI HuiT Suard ST TR,
STITERIGHH URERIAT STHET ek 3 BSIR &9

ez,

Ui 4a3 B B 37ed HaGe
o5t 38 T HIeT FRUIT JieTHTesteT Tt URTR
Ui des 1A ddld. AT AIGHT 31y et
STl 3R fImmet 3ferepreslet it ufeRi=T
PN &l &, 3fefdesd 29 BSIR WU
FHGesT erar 311 HAPTUT el FHRUATT

Ufyem (e - aEIe0 HEs
Eeld iR TAT=eei SURUit
Fferen a0 g=mn
EL/50/1/22 (24-25), Dt. 20.09.2024
favmie Yoo e (@), ofem o,
TSI Hees & HRATAT TIARRAT o =t
I el FmiRRar e 9 favamE
FATCERIERg TR Yod Sararee =1 { - fafaan
arTeia 3Ted. 3. . : ¢, ffEi . : BRC
- EL - P - 23 - 2347-24-25 W 90 :
TSI HEe - FSIGU NIl fafde TMeHd
Fheld HITR Wl-2a=1 3R, sierfor ged :
F.4,23,2%,%¥48.00, TS 1 . ¥,08,200.00,
fFfe wow ¢ wym, 3 Tl wwdR
foAieR ¢ 26.%0.30RY, ASEEE qUINS :
WWW.ireps.gov.in, F@EicEmEl U :
aftss fwmfa foga sifiear (W), @<,
uf¥e {ed, FEI - 30 oo, BRC-181

mwmwman: B twitter.com/WesternRIy

¢ Fempmi i q TR s S
wEl wegd e, e e frewa § ey
T frerat = o e A e 1,
T S Y wE A 9 e -
1 FITHE T A A4 e e
mﬂawﬁiﬁmﬁt.@% s
ofifere - gEE T, G T AE T

Zwta it fi i T A 3R Wi ¢

# e 3+ U o ¥ 33 W oF i on ¥
acammusatﬂ'ﬁmﬁagﬁm %
TREHT TR
AOTET FER R 3,
AR
fmiE: dujov/30%%
zEiF
g, AR S T
R A, 11, T =,
fpraor drg, wmE L
a1 gt

A, QueEyscEe

B ] & R W] IoTR AT S 378, e
3T HIATT Biemt 31T aedle alacs, 37of 3Ttel Hiar
SACHIDHg Tad &l 3.

3T, ISR IR ESTR foThlostel 3t U
PRI 3. I fSTegid 9 3ifaeiaR ot
ThTeAt 99 TTSTaT foTeel URYSTHAR IRID!
3Gl HRUAR! SR 31TeS.

3R BAeYd YUTR HEHTRUIesheal 3Rl 9

WWW

fReMEr 9

R G
farTeiies SRR <o
YRR .
et AR &Y i et
T ;BRI THerd

gl e fEioT e
MG 3T

SO IO Y FEROT T
TR T TS SIS
FESE B IUR
Tes HISl TRESS 3THIS
ST, HeeRie 3Ters, T

eiepn sz | widws | 12 R dmed | o - o
Emeal B s Wﬁm o 3¥E 0Lt LYY
AR - [ 2%.02.202
\ =|||E1|m (E'T) EZAp] ‘]%Hﬁ' AT I A oA T FOR ARG G AGH I A ¥io3:. | dwmE-wm
T SO TRqh  UH AR gahe STl O Pl detd whog0%03088 50304, f2. 24.09.2027
WWWWWWW ST TG 3% AT S, A e | [ o S o S e e el e v 6,
IEAAG SR Ao HSHl. Ve A Tied SToed Aiecds it Qeoares ARe0T o | | s %Tm é-ﬁ: R ise::::lplianc;E@il:icisecurities.com!
w Aleqeh e CHEC TG W@Tﬂ@' WWQWWWWW% ifahelpsedk@icicisecurities.com ) i waran, )
Ik fSHmlt aEqh IS G A, SRIdE U e UISduE el qde WiEew! T ST ST ST e e o TR
TR e 39 ARG 9 T T GESA TR 390
HENTSE 9T B
TR ST b, |

HIETE hicgadie IOETS 39
\

\ BESTE, (aT.) el R 39

SRS T A SHER SRid

I FHIG-AUN Uh  feadre

EeR T o §E AN
SRl e Yy SIS e

e o U T S S . A ST T S AN SEay | | T SR G e afedh afers i el S e 20 1o AR,

o .’ 3 ‘ﬁ 3 S 3 % > 3 g @ﬁ?ﬁﬁﬁﬁ%%%ﬁ%ﬂ%m *M:TI;RG;%W' et .m;:w (feqor) ferwm,
AT hiel I O fooendes 0 oo E@a A E RS e 1. web - www.mahapwd.gov.in (% ffera g=m) /-

q X Earl WWWW W oo W BUR 2T F TSR 2. http:[[mahatendegs.goi.in (frfererger & ffoem=) (T . +fER)
T YHHIE feTa g SIS ORI BTS2 DGIPR 2024-25/3327 - xgg(jo&fr)

FEmE R AT SavarEest

STROTEAT A2 Tl ST et A e gaE — 3 ‘l,® ThiT 378 HUH
A, e, GRAF a0 (v weT , o waTer) earc ? uraege fefaes (TrhR uastE))

IR EISIECE]
RN g AT

| ST =7 [ PP —————.

., weh AevfiEae %, ARUASEocot 3R
.71 mre, e At O g
FEW, Wz F, T - 3%/, w4 -

2% fE (W) T W -
i, A fefeae da, 9 R, 0 gad - voo wed sl mEia wifign s
(i ) e wwT | AT AR uiEn g el R,

2 F HyHc wiE vFaE i g L 3 doad
40, Be¥ s0k, Lof %ot FAE, 3, AETEM,
3% ok (), 7m B e,

GEAT AT A % ok TEH el
2 TES FT T 0TGN hial ST
AR AN SARH  IahAs
dh GEEAHE Gl B ST !
TR, TS} SHHIR = STUUTERS Ties

A siereh™ (SfaoT) faemT, qur- %22 oo

GEST SHHI 030/

Web - www.mahapwd.gov.in & e-mail - integratedpune.ee@mahapwd.gov.in
3-fAferaT TormT hHih ¢ | R0R¥-R0RY

(et qUT et 9931, Aieael uiad)

HTIRNT ST, YUY Witk ek (SfTuT) farmT, qur meed SHRE SITEr qut 2. TeRT
ST SIS SERT RS A1 @ il AU STHoT HACaRIFHSH di-2 T e
£ - fforey WoTIER (AR ) Ao TR,

2RR9&Y

ufteerd dig

\ TUMRR, (S1.) TOFR FEEAIS ANREGHT | qorrer
AT e BT 3T, T SEdie! BN ST S
T Yo FEeraiare Fesi-T UIofier 3d FHeTE ThR hos! STd
3TR. A1 9FTA Hel 3 IR TERUaNd 3T 37, Ty Fo
TR I SR 3921 e ST FIM Foll Hrar & TR,

LU GEIY
ufidars

Government of Maharashtra
Directorate of Sports and Youth Services, Maharashtra State

Notice For Tender
Functioning of High-Performance Center for Rowing at Pune
under Mission Lakshyavedh scheme
Directorate of Sports and Youth Services, Maharashtra State, Pune is inviting
Request For proposals from interested individuals/institutions through e-tender
for the Functioning of a High-Performance Center for Rowing at Pune, under
Mission Lakshyavedh scheme. For the detailed Tender document, interested
bidders should visit http://mahatenders.gov.in. Tender submission would be
online and the last date for submission of the proposals is 09 October 2024

upto 04.00 PM
sd

Commissioner
Sports & Youth Services
Maharashtra State

DGIPR 2024-25/3353
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